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Compliance Report in the matter of Adil Ansari Vs. M/S Dhampur Sugar Mills
Ltd. & Ors., O.A. No. 539/2019
The present matter is related to operation of sugar and distillery units of M/s Dhampur

Sugar Mills Ltd. (Sugar Division), District Sambhal, Bijnor and Bareilly and Distillery Unit
in District.

2. Hon’ble NGT vide its order dated 14.08.2019 (Annexure R1) has directed:

"3. Let the CPCB and State PCB furnish a further joint factual and action taken
report with regard to all the four Units (three sugar mills and one distillery unit) by
30.11.2019 by e-mail at judicial-ngt@gov.in.”

3. In compliance to the order of Hon’ble NGT, joint inspection of the four units was
carried out from 27.11.2019 to 29.11.2019 by a team of officials from CPCB and UPPCB.
The list of the units inspected is as follows:

1-Dhampur Sugar Mills, Sugar Unit, Asmoli, Sambhal
2-Dhampur Sugar Mills, Sugar Unit, Dhampur, Bijnore
3-Dhampur Sugar Mills, Distillery Unit, Dhampur, Bijnore
4-Dhampur Sugar Mills, Sugar Unit, Meerganj, Bareilly

Joint Inspection report having factual status and action taken by CPCB and
UPPCB of the four units is attached as Annexure R2.

4. Now, this Compliance Report is submitted in compliance of Hon’ble NGT directions.
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 539/2019

Adil Ansari Applicant(s)

Versus

M/s Dhampur Sugar Mills Ltd. & Ors. Respondent(s)

Date of hearing: 14.08.2019

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Applicant(s): None

For Respondent (s): Mr. A. A. Aron, Advocate for R-1,283
Dr. Sandeep Singh, Advocate for R-4,5&6
Mr. Rajkumar, Advocate for CPCB
Mr. Pradeep Misra and Mr. Daleep Dhyani,
Advocates for UPPCB

ORDER
i Grievance in this application is that M/s Dhampur Sugar Mills
Ltd. (Sugar Division), District Sambhal and sugar mill units in
District Bijnor and District Bareilly and Distillery in District
Bareilly were operating in violation of environmental norms.
The unit at Dhampur was directed to be closed earlier vide
order dated 23.04.2015 passed by this Tribunal and was
allowed to reopen by subsequent order subject to certain
conditions, including payment of Rs. 1 Crore towards
environmental compensation and furnishing a bank guarantee
of Rs. 10 lakhs. However, the pollution still continues to

operate without compliance of conditions. Other units in



Bijnor and Bareilly Districts are also operating illegally and so

is the Distillery unit in Bareilly District.

2 On 27.06.2019, Notice was issued by this Tribunal with
reference to the allegations in the application. Reply has been
filed by the UP State PCB which is practically of no value.
Reply has been filed by the CPCB is that the closure directions
have been issued in respect of Dhampur unit of Sugar Mill.
Besides, show cause notices have been issued to other two
Sugar Mills at Bareily and Sambhal. Distillery unit at Bareilly is

non-functional on account of off season.

3: Let the CPCB and State PCB furnish a further joint factual and
action taken report with regard to all the four Units (three
sugar mills and one distillery unit) by 30.11.2019 by e-mail at

judicial-ngti@gov.in.

List for further consideration on 11.12.2019.

Adarsh Kumar Goel, CP

S.P. Wangdi, JM

Dr. Nagin Nanda, EM

August 14, 2019
Original Application No. 539/2019
A



JOINT INSPECTION REPORT

OF

1. M/s Dhampur Sugar Mills Ltd (Sugar Unit),
Dhampur, Bijnor

2. M/s Dhampur Sugar Mills Ltd (Distillery
Unit), Dhampur, Bijnor

3. M/s Dhampur Sugar Mills Ltd. (Sugar
Unit), Asmoli, Sambhal and

4. M/s Dhampur Sugar Mills Ltd., Meerganj,

Bareilly
IN THE MATTER
OF
ADIL ANSARI VS. M/s DHAMPUR SUGAR MILLS
LTD. & Ors.

[0.A. NO. 539/2019]

Date of inspection: 27.11.2019 to 29.11.2019
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JOINT INSPECTION REPORT OF M/S DHAMPUR SUGAR MILLS LTD.

(THREE SUGAR MILLS AND ONE DISTILLERY UNIT) AS PER HON'BLE

NGT ORDER DATED 14.08.2019 CARRIED OUT BY CPCB AND UPPCB
DURING NOVEMBER 27-29, 2019

1.0 Subject Matter
Matter: Adil Ansari Vs. M/s Dhampur Sugar Mills Ltd. & Ors., O.A. No.
539/2019
Subject: Violation of environmental norms by four Units of M/s Dhampur
Sugar Mills Ltd. (Three sugar mills and one distillery Unit) in
Bijnor, Sambhal and Bareilly.

2.0 Order of Hon’ble NGT dated 14.08.2019
Hon’ble NGT vide its order dated 14.08.2019 in the matter of Adil Ansari
versus M/s Dhampur Sugar Mills Ltd. and ors OA No. 539/2019 has
directed:

1. Grievance in this application is that M/s Dhampur Sugar Mills Ltd.
(Sugar Division), District Sambhal and sugar mill units in District
Bijnor and District Bareilly and Distillery in District Bareilly were
operating in violation of environmental norms. The unit at Dhampur
was directed to be closed earlier vide order dated 23.04.2015
passed by this Tribunal and was allowed to reopen by subsequent
order subject to certain conditions, including payment of Rs. 1 Crore
towards environmental compensation and furnishing a bank
guarantee of Rs. 10 lakhs. However, the pollution still continues to
operate without compliance of conditions. Other units in Bijnor and
Bareilly Districts are also operating illegally and so is the Distillery

unit in Bareilly District.
2. On 27.06.2019, Notice was issued by this Tribunal with reference to
the allegations in the application. Reply has been filed by the UP
State PCB which is practically of no value. Reply has been filed by
the CPCB is that the closure directions have been issued in respect
of Dhampur unit of Sugar Mill. Besides, show cause notices have
been issued to other two Sugar Mills at Bareily and Sambhal.
Distillery unit at Bareilly is non-functional on account of off season.
3. Letthe CPCB and State PCB furnish a further joint factual and action
taken report with regard to all the four Units (three sugar mills and
one distillery unit) by 30.11.2019 by e-mail at judicial-ngt@gov.in.”

Although, the Hon’ble NGT in its order has directed to carry out inspection
of three sugar units at Asmoli (Sambhal); Dhampur (Bijnore) and
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Meerganj (Bareilly) and distillery in Bareilly but on perusal of the appeal
it was observed that in the present case respondent units are M/S
Dhampur Sugar Mills Ltd. (Sugar unit) at Asmoli, Sambhal; Dhampur
Sugar Mills Ltd. (Sugar unit), Dhampur, Bijnore; Dhampur Sugar Mills
Ltd. (Distillery unit), Dhampur, Bijnore and Dhampur Sugar Mills Ltd.
(Sugar units), Meerganj, Bareilly.
Also, the UPPCB vide its email dated 22nd November, 2019 has sent the
list of the following units to be inspected:
1-Dhampur Sugar Mills, Sugar Unit, Asmoli, Sambhal
2-Dhampur Sugar Mills, Sugar Unit, Dhampur, Bijnore
3-Dhampur Sugar Mills, Distillery Unit, Dhampur, Bijnore
4-Dhampur Sugar Mills, Sugar Unit, Meerganj, Bareilly
It is also informed that there is no distillery unit in Bareilly.
Therefore, in compliance to the order of Hon’ble NGT, joint inspection of
the above said four units were carried out from 27.11.2019 to 29.11.2019
by a team of officials from CPCB and UPPCB.

2.1 Earlier National Green Tribunal Order:

Hon’ble NGT in its order dated 14.08.2019 in the matter of Adil Ansari
versus M/s Dhampur Sugar Mills Ltd., OA No. 539/2019 has also referred
to another distillery unit in District Asmoli which was closed down vide its
order dated 23.04.2015 in the matter of Shailesh Singh vs. M/s D.S.M
Sugar Distillery Division, O.A. No. 35 of 2015.

Subsequently, vide its judgement dated 10th December, 2015 in Review
Application No. 13 of 2015 in OA No. 35 of 2015 in the matter of M/s. DSM
Sugar Distillery Division, Asmoli, District Sambhal, Uttar Pradesh Versus
Shailesh Singh Hon’ble NGT held the unit to be liable to pay the
Environmental Compensation of Rs. 1 Crore within one month to UPPCB
and furnish a bank guarantee as well to the extent of Rs.10 lakh. It was
also directed that the amount of Rupees One Crore paid to the UPPCB shall
be spent upon taking preventive measures, removing of the various
materials, pollutants lying in the area, as well as steps for restoring of the
environment and ecology as per the records of this file and ensure that no
sludge spent wash, fly ash or other pollutants generated by this industry is
permitted to remain in the soil, ground water and even on the land of the
industry.

The EC of Rs. One crore and the bank guarantee of Rs. 10 lacs levied on
the unit by Hon’ble NGT was deposited by the said unit to the UPPCB vide
Demand Drafts dated 7™ January, 2016.
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3.0 The Joint Inspection team and its execution
In compliance of the directions of Hon’ble NGT, inspection of M/s Dhampur
Sugar Mills Ltd. (Three sugar mills and one distillery Unit) in Bijnor, Sambhal

and Bareilly (hereinafter referred as ‘the Unit’) was carried out during

November 27-29, 2019 by joint team comprising the officials from UPPCB
(RO Bijnor, RO Moradabad, RO Bareilly) and CPCB Delhi. The team has
inspected all the four Units of M/s Dhampur Sugar Mills Ltd.

The team visited the Dhampur Sugar Mills Ltd. Group of Industries which is

consisting of the following industries:

a) M/s Dhampur Sugar Mills Ltd (Sugar Unit), Dhampur, Bijnor, UP

b) M/s Dhampur Sugar Mills Ltd (Distillery Unit), Dhampur, Bijnor, UP

c) M/s Dhampur Sugar Mills Ltd. (Sugar Unit), Asmoli, Sambhal, UP

d) M/s Dhampur Sugar Mills Ltd., Meerganj-Sindhauli Road, Meerganj,
Bareilly, UP

Unit wise inspection and action taken report are as

follows:

4.0 M/s Dhampur Sugar Mills Ltd (Sugar Unit), Dhampur, Bijnor

4.1

- Inspected on 27.11.2019 and 28.11.2019

M/s Dhampur Sugar Mills Ltd (Sugar Unit), Dhampur, Bijnor, UP-246761
is an integrated sugar plant with installed capacity of 14000 TCD. During
visit the plant was operating at 10954 TCD. The crushing for the year
2019-2020 was started on 06-11-2019. The Unit has obtained valid
consent to operate (CTO) under water Act 1974 and Air Act 1981 from
Uttar Pradesh Pollution Control Board (UPPCB), CTO having validity upto
31-12-2019 (Annexure 1a and 1b ). The Unit has also obtained the
authorization under Hazardous & other Waste management rules 2016
from UPPCB having validity upto 21.09.2020 (Annexure 1c).

Sources of Fresh Water:

The Unit has total of 4 nos. of bore wells located at different places
within the campus. The NOC from CGWA for the abstraction of ground
water of 1500 KLD has been expired on 27-04-2019.

The Unit has applied for renewal of the NOCs to abstract groundwater
to CGWA in March 2019 and August 2019.

The detail of the locations of the Borewells along with co-ordinates
provided by the Unit are as below:
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4.2

4.3

4.4

Table 1 Details of borewell

Borewell Details
Sr. Borewell No. Borewell Coordinates
No. Meter reading. [ | atitude Longitude
1l Borewell No. 1 47793.15 M3 29.291368 78.512334
2 Borewell No. 2 51871.00 M3 29.289957 78.512882
3 Borewell No. 3 10124.00 M3 29.289944 78.511713
4 Borewell No. 4 | 643487.50 M3 29.290144 78.514657

Fresh Water Consumption:

As per the record of borewell meters provided by the Unit, the total
freshwater consumption from Novermber 06-26, 2019 in sugar plant is
9975 KL, which is equivalent to average 383.65 KL/day and the fresh
water consumption for co-generation is 1192 KL/day. Total fresh water

consumption is 1575.65 KL/day.

Samples Collection

Joint team of CPCB & UPPCB has collected effluent and water samples
from various utilities, ETP and water sources during inspection and
samples have been analyzed in CPCB laboratory w.r.t the notified
parameters relevant to Sugar manufacturing sector.

The Joint team also collected groundwater sample from handpump near
the main gate of the Unit. The samples have been analyzed in CPCB
Delhi laboratory following specified methods as per American Public
Health Association (APHA) and the guidelines/SOPs certified by the
National Accreditation Board for Testing and Calibration Laboratories
(NABL).

The detail of the collected samples and analysis results are mentioned

in the following sections.

Wastewater Generation and Treatment Facility:

The Unit has installed Effluent Treatment Plant (ETP) of capacity 4500
KLD for treatment of trade effluent from Mill house, boiling house and
Spray Pond Overflow etc.

The ETP consists of Screen chamber, Oil & grease trap, Equalization
tank, Primary clarifier, Aeration tanks (3 nos), Secondary clarifier,
Sludge filter beds & geo tube, Clear water tank and PSF & ACF.

The Unit has provided separated treatment system for Spray Pond

Overflow upto secondary treatment.

s - O
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4.5

Spray Pond Overflow treatment system consists of Holding tank, Lime
stablisation tank, Primary clarifier, Aeration tank and Secondary
clarifier. After Secondary clarifier the treated effluent sent to Clear water
Tank, which is commonly used for the ETP and spray pond overflow
treatment system.

The final treated effluent is stored in lagoon of capacity 4000 KLD
equivalent to <2 days for use in irrigation.

As reported by Unit represenatative and the logbook provided, the
Wastewater generation form mill house, boiling house etc. is approx..
1981 KLD and generation
overflow/cooling tower overflow is approx. 126 KLD.

of wastewater from spray pond
Total waste water generation from the different process is approx. 2107
KLD.

The Unit has provided flow meter at inlet and outlet of ETP and OCEMS
is installed at the oulet of ETP.

During the inspection, unit was generating effluent of 192 I/t of cane

crushed.

Charactesristics of the collected Ground Water samples

The analysis result of samples collected from the handpump near the
main gate of the Unit is as below:

Table 2 Characteristics of Ground water sample

Sample Location | pH | TDS COoD Sulphate | Total Total Colour
(mg/l) | (mg/1) | (mg/l) alkalinity | hardness (Hazen)
as CaC0Os; | as CaCOs
(mg/l) (mg/l)
Handpump (Near 7.0 | 618 BDL 61 300 428 BDL
Main Gate of Unit)

4.6 Characteristics of Wastewater:

The team collected the sample of

compliance status of ETP.

Table 3 Characteristics of Wastewater

effluent from the ETP to check the

Locations Sulphur/ | pH COoD BOD TSS TDS o&G MLSS/MLVSS
S(ulph;t)e (mg/1) | (mg/l) | (mg/1) | (mg/l) | (mg/]) | (mg/l)
mg
ETP Inlet 71 11.38 | 2656 1290 127 1820 -- --
ETP Outlet 62 7.07 70 11 BDL 688 BDL --
Aeration tank -- - - -- s e o 2193/ 1989
Spray pond overflow | 150 6.76 1629 265 462 1092 - -
Aeration tank for | -- -- -- -- -- -- -- 1927/ 1610
spray pond overflow
Treated water | 82 6.88 60 11 14 644 - ==
Lagoon
A f
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4.7

4.8

vi.

Co-generation:

The Units has co-generation power plant (30 MW x2) for power
generation as well as steam generation facility.

Baggase is used as a fuel in two boilers of 170 TPH capacity each.

The stack of the boiler is equipped with Electro Static Precipitator (ESP).
The flue gas of the stack is partially used in dryer (4 Nos.) for drying the
baggase.

The plant officials informed that the boiler and ESP ash is being sent to
the distillery Unit of M/s Dhampur Sugar Mills Ltd., Dhampur for its
utilization in Bio-composting. This was verified at Biocompost yard of
distillery Unit.

The record of fly ash generation sent to distillery unit is not available.

Observations

The Unit and ETP were found operational during the inspection.

The Unit have valid consent to operate issued by UPPCB, under of
Water Act and Air Act till 31.12.2019.

The primary clarifier was found non-operational during inspection.
However, as per analysis report of sample collected from ETP outlet,
TSS was below detectable limit, therefore the possibility of dilution
cannot be ruled out.

The Unit has not installed flow meters at Mill Fibrizer, Mescuite cooling
and RO reject as it was recommended in validation report of ETP for
session 2018-19 by National Sugar Institute (NSI), Kanpur.

The Unit has not installed the Hazardous tank in the boiling house.
The treated effluent is stored in lagoon of 4000 KL capacity for

utilization for irrigation purposes.

vii. The Unit has provided Kachcha lagoon (for storage of treated effluent)

having lining of PVC sheets, which is not proper and it may result in

leaching under wear & tear condition.

viii. The Unit has installed two dryers (for baggase), using the flue gases

Xi.

from stack of the boiler. The utilization of boiler ash at biocompost
site was observed and transport receipts were verified and found
matching.

The Unit has not yet installed the Condensate Polishing Unit (CPU) for
high pressure boilers (105 Kg/cm?).

The Unit has installed additional MGF and ACF for tertiary treatment
as the installed capacity of MGF and ACF was inadequate.

The mechanical sludge handling system for better management of

sludge waste is not provided by the Unit. As reported by
O{thi“l Page 11 of 42
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representative of the Unit, the purchase order has been issued for
Decanter of 6 m3 per hour capacity.

xii. The Unit has not provided and did not maintained the logbook for the
generation and disposal of ETP sludge, Boiler ash and other solid
wastes.

xiii. The unit is yet to comply with CPCB direction dated 01.07.2019 by

dismantling the bypass provision. However, during visit the discharge

of effluent was not observed by the team.

e
L gl v

Pic.-1: Provision for by-pass of eff-luent

K R b

xiv. The team also collected the wastewater sample from the local drain
(Ikara Nalla) flowing adjacent to the Unit premises. The characteristic

of the wastewater is as:

Table 4 Characteristics of Wastewater flowing through Ikara drain

Sampling | Latitude/ pH coD BOD Sulphate | TSS TDS NHs-N Phosphate
point Longitude (mg/L) | (mg/L) | (mg/L) (mg/L) | (mg/L) | (mg/L) | (mg/L)
Ikara 29.292038/ | 6.88 | 438 122 137 1200 500 34 3

Drain at | ;g 510125

u/s of

the Unit

Ikara 29.290151/ | 7.11 | 776 177 73 1435 468 35 3.1
Drain at

d/s of 78.5088303

the Unit

xVv. The value of COD in the drain waste water is more than that for raw

sewage, which shows the addition of industrial effluent in to drain.

xvi. The Unit does not have STP facility for the treatment of domestic
wastewater. The domestic waste water is collected, Treated in septic

tank and disposed through Soak pits installed in the Units premises.

Page 12 of 42
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4.9

Recommendations:

The Unit must dismantle the by-pass line provided within the premises
and ensure that only treated effluent shall be discharged outside the
premises.

The Unit shall maintain the log-book for the generation and disposal of
ETP sludge, Boiler Ash and other solid wastes.

The Unit shall ensure to implement the recommendation made by
National Sugar Institute (NSI), Kanpur in validation report of ETP ( for
season 2018-19).

The Unit shall install Condesate Polishing Unit (CPU) for high pressure
boilers (105 Kg/cm?).

The Unit shall explore the possibility of maximum utilization of treated
effluent in different process.

The lagoon must be properly lined to prevent leaching/ contamination
of ground water.

Domestic waste water (sewage) generated within the premises and
colony shall be discharged after proper treatment. The Unit shall install
Sewage Tretment Plant (STP) for the treatment of Sewage.

The Unit shall obtain NOCs from CGWA for withdrawal of groundwater
at earliest, as the NOC has already expired in April, 2019.

The Unit's NOC from CGWA expired on 27.04.2019, but Unit has
continued to withdraw groundwater without valid NOC. The CGWA may
be requested to verify the status of ground water reacharge by the unit
and accordingly EC may be calculated.

4.10 Action taken status

1.

In crushing season 2016-17, unit was non-operational during the
inspection due to off- season. CPCB issued compliance direction dated
02.11.2017 under section 5 of the Environment (Protection) Act, 1986
for carrying out adequacy assessment of ETP through govt. repute

institutions.

. In crushing season 2017-18, CPCB issued show cause notice

dt.07.05.2018 under section 5 of the Environment (Protection) Act, 1986
to the unit for non-compliance of BOD-53 mg/l against norms of 30 mg/I
with surface water discharge norms prescribed under Environment
(Protection) Rules,1986.

. CPCB issued compliance direction dated 16.11.2018 under section 5 of

the Environment (Protection) Act, 1986 for implementation of charter.

. In crushing season 2018-19, unit was found non-complying w.r.t. bypass

of untreated effluent. BOD- 56 mg/l, TSS-35 mg/l and CPCB issued

th‘i“’l & @}}%/ Page 13 of 42
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closure direction dated 23.04.2019 and 01.07.2019 under section 5 of
the Environment (Protection) Act, 1986 and levied Environmental
Compensation (EC) of Rs 57,30,000/-.

5. CPCB issued compliance direction dated 06.11.2019 under section 5 of
the Environment (Protection) Act, 1986 and levied EC of Rs 16,20,000/.
As per the revised policy dated 04.09.2019 and 01.11.2019.

6. The unit deposited EC in ESCROW account and submitted action plan for
utilization of the EC amount. Action plan has been evaluated by CPCB

and approved for execution.

4.11 Photogallery of M/s Dhampur Sugar Mills Ltd (Sugar Unit),
Dhampur, Bijnor

Pic.-2: Drain along the premises

the Unit

Pic-3: Main gate of

#9

Pic-4: Flowmeter at inlet of ETP | Pic-S: Inlet of ETP

g iﬁh I S

e e e

Pic-7: Primary Clarifier
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Pic-9: Secondary Clarifier
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T

goon for treated effluent
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Pic-4: Drain u/s of the Unit

o

Pic-15: Drain d/s othe Unit

T
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5.0 M/s Dhampur Sugar Mills Ltd (Distillery Unit), Dhampur, Bijnor
- Inspected on 27.11.2019 and 28.11.2019

e The Unit is a molasses based distillery Unit, located at Dhampur
District, Bijnor (latitude-29.285330°N, longitude-78.514015°E)
having installed and consented production capacity of 200 KLPD of
alcohol.

¢ The Unit has Consent to operate under Water Act and Air Act issued
by Uttar Pradesh Pollution Control Board (UPPCB) having validity
upto 31-12-2019 (Annex.2a and 2b). As per the Consent condition,
the Unit can produce 200 KLPD of rectified spirit/ENA/absolute
alcohol using molasses as raw material.

5.1 Installed Production Capacity and Product Details

e The distillery plant is based on batch type fermentation and Multi
Pressure Distillation technology to produce rectified spirit or Extra
neutral alcohol (ENA) and absolute alcohol.

e The Unit has twelve fermenters with variable capacities- 1.25 lakh
litres (2 nos), 2.5 lakh litres (6 nos), 5 lakh litres (3 nos) and 6 lakh
litres (1 no) along with two distillation plants, one having 80 KLPD
capacity while another is 120 KLPD capacity with integrated
evaporator.

e The 80 KLPD distillation plant produces absolute alcohol while the
120 KLPD new plant is manufacturing ENA and absolute alcohol.

5.2 Sources of Fresh Water & Daily Consumption.

e The Unit has total of three bore-wells out of which two are in
operation.

e The NOC issued by CGWA to the Unit expired on 07.04.2019 and it
has applied for renewal of NOC vide application dated 17.02.2019. As
per the expired NOC, maximum abstraction of ground water was 2400
KL/Day.

e The bore-well meter reading at the time of inspection and geo-
coordinates are represented below:

Table 5 Details of bore-well in distillery Unit

Bore-well No. | Bore-well Coordinates
Meter Latitude Longitude
reading.

Bore-well No. 1 | 2105385.0 M* | 29.287773°N 78.515716°E
Bore-well No. 2 | 2637431.7 M3 | 29.288261°N 78.5149301°E

e As per water balance data provided by Unit, fresh water requirement

is 1726 KLPD. %/
(T uppiv < %
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5.3 Characteristics of Ground Water Sample

Groundwater sample was collected from handpump near the biocompost
yard and its characterstics as per analysis in CPCB Laboratory, are

presented below:

Table 6: Characteristics of Ground water in distillery Unit

(mg/L) | (mg/L) | (Hz) alkalinity | hardness
asCaCO3 as CaCoO:z | (mg/L)
(mg/L) (mg/L)

Location pH coD TDS Colour | Total Total Sulphate

Handpump at| 7.7 | BDL 268 BDL 233 232 BDL

Bio-compost

site

Standard 6.5- | - 2000 - 600 600 400
8.5

Existing Systems for Spent Wash Management and Other
Effluents.

e« For management of spent wash, the Unit has installed the following
systems:

i. Five stage standalone Multi Effect Evaporator (SMEE) along with
four stage finisher, connected with 80 KLPD distillation plant

ii. Eight stage integrated Multi Effect Evaporator (IMEE), integrated
with 120 KLPD distillation plant.

iii. Biocomposting with active area of 16 acres.

iv. Incineration (incineration boiler of 75 TPH capacity).

e« The Unit has a Condensate Polishing Unit (CPU) having three stage
RO system for treatment of MEE condensate, spent lees, boiler blow
down and cooling tower blowdown.RO reject is recirculated back into
MEE feed.

e The raw spent wash generated from 80 KLPD distillation plant is
stored in buffer/settling tank of capacity 1500 M3, and then treated
in @ 1100 KLPD capacity five stage (4+1) SMEE plant. After third
stage of the forced circulation SMEE, approximately 250-300 KLPD
of concentrated spentwash having 30°Brix is utilized in
biocomposting while concentrated spent wash with 55 to 60 °Brix is
incinerated in an incineration boiler (slop furnace) of 75 TPH capacity
and feed capacity of 26 MT/hr.

e The raw spent wash generated from 120 KLPD plant is treated in
eight effect (7+1) falling film IMEE having capacity of 1250 KLPD.
After third stage of IMEE, concentrated spentwash having 30°Brix is
utilized in biocomposting while concentrated spent wash with 55 to
60 °Brix is incinerated in the incineration boiler.

(et Qﬁ’ Q»'%/
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e Total biocompost yard area is 21 acres with active area of 16 acres.
There are a total of three biocompost yards of active area 10.0 acres,

3.0 acres and 3.0 acres.

The flow diagram for management of spent wash is as follows:

A. For 80 KLD

SMEE ---> After stage 3---->Biocomposting
!
stage 4
!
Finisher

1!
Incineration

B. For 120 KLD
IMEE ---> After stage 3---->Biocomposting
!
stage 4,5,6,7

!
Incineration

5.5 Details of ZLD system installed,for spent wash management and
other effluents.

Table 7: Details of the installed ZLD system

S. | Particulars Nos.| Size /capacity | Type of
No. / feed rate operation
1. | SMEE (5 stage forced film) |01 |1100 m3/day Continuous
Finisher (4 stage) 01 |- Continuous
Settling/buffer tank for raw | 01 | 1500 m3 Continuous
spent wash
4. | Settling tanks 02 |2200 m3 and| Continuous
3000 m3
IMEE (8 stage falling film) 01 |1250 m3/day Continuous
Lagoon for storage of|02 |Lagoon I-6000 | In operation
concentrated spent wash, m3
raw spent wash, lees, RO Vacant, kept
reject etc Lagoon II-10000 |as stand by
m?3 for cleaning of
other lagoon.
7. |Tank for storage of |01 |300 m?3 In use.
concentrated spent wash
(30% total solids) for
biocomposting

ot e W’%/ Page 18 of 42
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8. |Tank for storage of|01 |207 m3 In use
concentrated spent wash for
incineration
9. Incinerator 01 | Steam Capacity- | In operation
75TPH.
Feed capacity -
26MT/Hr
10. | Condensate Polishing Unit |01 |2600 m3/day In operation
(3 stage RO)
11. | Tank for storage of 01 |[400 m?3 In use
conc.spent wash at
Biocompost yard
12. | Biocompost 01 | Total area-21 |In operation
yard(uncovered) acres. Active | during non
area-16 acres monsoon
season

5.6 Observations:

iii.

vi.

vii.

viii.

On the day of inspection, the distillery unit and spent wash management
system were found operational.

The Unit has consent to operate at 200 KLPD under Water Act, 1974 and
Air Act, 1981 both having validity up to 31.12.2019. (Annexure 2a,
2b).

The Unit has three bore-wells to meet the water requirement of
production and domestic consumption. Out of three bore-wells, only two
are in use, as per information provided by industry officials. Flow meters
have been installed on each bore well. Average daily water consumption
is calculated as 1234.44 KLPD based on three months (Sept, 2019-Nov,
2019) logbook data of flowmeters.However, as per water balance data
provided by Unit, fresh water requirement is 1726 KLPD.

The Unit’s NOC for groundwater abstraction has expired on 07.04.2019
and it has applied for renewal of NOC on 17.02.2019.

Total alcohol production during last six months (May, 2019- Oct, 2019)
was 36429.06 KL. Therefore the average production is 6071.51
KL/month i.e. 202.38 KLPD.

The Unit has provided production data certified by Excise department,
data of raw spent wash generation, details of MEE- concentrate and
condensate generation, utilization; as well as spent wash consumption
for bio-composting and incineration.

As per adequacy report of April,2019 prepared by NSI,Kanpur, the
adequacy of ZLD system has been certified for 250 KLPD.

The Unit has installed mass flow meters with totalizer at inlet and outlet
of SMEE as well as inlet and outlet of IMEE. All mass flow meters are

- -
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Xi.

Xii.

xiil.

Xiv.

XV.

XVi.

connected to CPCB server. Mass flow meter readings at the time of

inspection is presented below:

Table 8: Details of mass flow meters

SI.No | Mass Totalizer Totalizer reading
flow reading at inlet | at outlet
meter

1. SMEE 1218230.02 MT 278455.46 MT

2. IMEE 107701 MT 33854 MT.

The raw spent generation as per mass flow meter data during last six
months (May, 2019- Oct, 2019) was 3,52,943 MT while concentrated
spent wash generation for 6 months is 28736 MT (for 30 °Bx) and
86492 MT (for 58 °Bx) against consumption of 27682 MT in
biocomposting and 86442 MT in incineration respectively.

As per logbook data of six months, overall average spentwash
generation is 9.59 KL per KL of alcohol produced.

As per information provided by industry officials, the average efficiency
achieved through SMEE and IMEE is 67.35%.

The concentrated spent wash after third stage evaporator having 30°Bx
is utilized for bio composting while concentrated spent wash after the
finisher evaporation having 55-60°Bx is incinerated and process
condensate is treated in the Condensate-Polishing Unit (CPU).

At the time of inspection, 120 KLPD distillation Unit with integrated Multi
Effect Evaporator(IMEE) was not in operation due to power tripping on
27.11.2019 morning as informed by industry officials. It could only
restart on 28.11.2019 afternoon.

At the time of inspection, the density of spent wash at inlet and outlet
of the stand alone MEE was 1026.87 Kg/m?3 and 1226.89 Kg/m?3
respectively. |

As per logbook data, average feed to SMEE is 1044 KLPD while average
quantity withdrawn after third stage is 287.8 KLPD and average conc.
spentwash from SMEE after fifth stage is 277.7 m3/day.

The Unit has installed Condensate Polishing Unit(CPU) consisting of
three stage RO technology. As per information provided by the industry,
the design capacity of the CPU is 2600 m3/day whereas as per
revalidated adequacy report dated 29.05.2019, the design capacity of
the CPU is 2500 m3/day. The sources of effluent coming into CPU include
MEE condensate (2100 m3/day), spent lees (300 m3/day), cooling tower
and boiler blowdowns (200 m3/day). While the RO permeate (2000
m3/day) is used in process and non-process activities like molasses
dilution, cooling tower make up as well as non-process activities like fire
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XVii.

safety and gardening, the RO reject (600 m3/day) is circulated back to
the MEE.

There are total of seven tanks/lagoons of which six tanks for spentwash
management are within the Unit premises and one at the biocompost
yard site. Details of the tanks within premise and in biocompost yard

are given below

Table 9: Details of lagoons for spentwash management

XViii.

Xix.

XX.

Sl. Identification | Condition during | Capacity (as Purpose
Nao. inspection provided by the
Unit)
1. Settling tank Filled 2492KL Used as Settling Tank
2, Settling tank Filled 3396KL Used as Settling Tank
3 Tank 1 Completely filled 1500KL Used as buffer tank before
SMEE
4, Lagoon 3 Half filled 6050KL Storage of conc. spent wash,
raw spent wash, RO reject
5. Lagoon 4 Empty 10,000KL Used as standby for storage of
spentwash in case of sudden
breakdown of operations.
6. Tank 2 60% filled 400KL Storage of MEE concentrate
before biocomposting
7. Tank 3 Closed tank. 207KL Storage-cum- Pump sump of
Conc. Spent wash MEE concentrate before
(slop) . incineration.

On the day of inspection, settling tank-1 (2492 KL) and settling tank-2
(3396 KL) were observed to be full with raw spentwash combined with
RO reject and stormwater accumulated in open drains in the industry
premises.

Based on above data, total raw spent wash plus CPU (RO) reject stored
in all tanks work out to be 10413KL (2492+3396+1500+0.5*6050).

There was a 10,000 KL capacity empty lagoon which was informed to
be used for storage of effluent in cases of emergency breakdown of ZLD
system.

The Consent to Operate does not indicate the amount of spentwash to
be utilized in biocomposting and amount to be incinerated. As per
revalidated adequacy report submitted in May,2019, 10.56 M3/hr of
30°Bx concentrated spentwash is utilized in biocomposting while 22.5
M3/hr of 57.9°Bx is incinerated in incineration boiler while based on
logbook data in May,2019, 36.86% is utilized in biocomposting while
63.14% is used in incineration, similarly, in June, 2019, 46.93% is used
in biocomposting and 53.67% is incinerated. For the the period from
July, 2019 to October, 2019, 10% of concentrated spentwash is utilized
in biocomposting while 89% of the spentwash is incinerated in slop
furnace (as boiler fuel).

The existing active area for bio-composting is 16 acres while required
area for 4 cycles of biocomposting is 14.6 acres.

s SV
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XXi.

XXii.

XXiii.

XXiV.

XXV.

XXVi.

The Unit has installed only one piezowell/piezometer in the bio-compost
yard of 10 acres area.

Incinerator design capacity is 75 TPH with maximum feed rate of 26
MT/hr and at the time of inspection it was operating at feed rate of
18TPH.

The Unit uses 25.5 TPH of MEE slop with 13-15 TPH of bagasse as fuel
for the incinerator boiler. Flowmeter is installed at the feedline of the
slop boiler. At the time of inspection, flowmeter reading was 1088.77
kg/hr. Around 30 MT/day of ash is generated from the incinerator, which
is utilized for mixing with bio-compost and for land filling within the
Units premises.

The Unit has installed mass flow meters at inlet and outlet of SMEE as
well as inlet and outlet of IMEE. Also, PTZ camera is installed at the bio-
compost area.

The Unit has a bottling plant and sample was collected from its final
outlet.The effluent from bottling plants collected, pumped and reused
into cooling tower. Cooling tower blow down is treated through CPU.

At the time of inspection, samples were collected from various locations
of the distillery unit to verify the efficiency of the ZLD system. Analysis
results are represented below:

Table 10: Characteristics of spent wash and other effluents in distillery Unit.

XXVii.

S.No. | Sample location Parameters
pH CoD BOD | TSS TDS TS
(mg/l) [ (mg/l) | (mg/l) | (mg/l) | (mg/l)

1. Raw spentwash 4.72 | 154776 | - - - 167330

2. MEE feed 542 |121967 | - - - 120590

3. MEE concentrate | 5.2 283353 | - - - 485910

4, Conc. spentwash | 5.04 | 494155 | - - - 496010
in storage tank

5 SW in buffer tank | 4.73 | 192825 |- - - 196390

6. SW in lagoon of | 4.85 | 280935 | - - 260610
biocompost yard -

Zi Feed to | 4.85 471987 | - - - 444270
incinerator

8. CPU feed 4.77 2697 1230 15 1548 =

S. CPU permeate 4.3 1013 B2 <10 164 -

10. | CPU reject 4,98 |[9332 5083 | <10 4000 -

11. | MEE condensate 3.52 [ 16076 9750 |- 756 840

12. | Spent lees 3.76 | 5668 3200 |- 400 488

13. | Final outlet of | 5.41 333 234 - = 164
bottling plant

As per the analysis report, raw spentwash has COD of 154776 mg/| and
total solids 167330 mg/l while raw spentwash stored in buffer tank has
COD of 192825 mg/I and total solids of 196390 mg/I.

Page 22 of 42

26



XXViil.

XXiX.

XXX.

Mexi

SOEKT .

XXXiii.

Analysis report indicates that feed to SMEE has COD and TS of 121967
mg/l and 120590 mg/I respectively while concentrated spentwash has
COD of 283353mg/l and TS of 485910 mg/I.

Samples collected from lagoons for concentrated spentwash and
spentwash in the lagoon in biocompost yard indicated TS of 496010 mg/|
and 260610 mg/I respectively.

As per the analysis report, CPU permeate has pH of 4.3, COD- 1013
mg/l, BOD-323 mg/| and TDS of 164 mg/I and is reported to be used
for both process and non-process activities including fire safety and
gardening. The quality of treated condensate indicate non compliance
w.r.t land discharge norms.

The analysis report indicate acidic characteristic of CPU permeate,
reject, MEE condensate and final effluent from bottling plant.

Analysis report of sample collected from final outlet of bottling plant
indicated pH 5.41, BOD of 234 mg/l and COD 333 mg/I. It was informed
that effluent from bottling plant is stored in a tank and further pumped
as cooling tower makeup water.

The team also collected wastewater sample from the local drain (Ikara
Nalla) flowing adjacent to the unit premises. The characteristic of the

wastewater is as follows:

Sampling | Latitude/ pH cob BOD Sulphate | TSS TDS NH3.N | Phosphate
point Longitude (mg/L) | (mg/L) | (mg/L) | (mg/L) | (mg/L) | (mg/L) | (mg/L)
Drain at 29.292038/ | 6.88 | 438 122 137 1200 500 34 3

u/s of 78.510125

the unit

Drain at 29.290151/ | 7.11 | 776 177 73 1435 468 35 3.4

D/s of 78.5088303

the unit

5.7 Recommendations.

1. The utilization of CPU permeate having pH of 4.3, COD- 1013 mg/I
against 250 mg/l and BOD-323 mg/l against 100 mg/l in non process

activities like gardening, is a violation of ZLD norms and should be

stopped immediately.
2. The Unit’'s NOC from CGWA expired on 07.04.2019, but Unit has
continued to withdraw groundwater without valid NOC. The CGWA

may be requested to verify the status of ground water reacharge by

the unit and accordingly EC may be calculated.

3. Based on the available active area for biocomposting (16 acres), Unit

can have lagoon capacity of ~9675 M3 for 30 days’ storage of conc.
spentwash (30°Bx) and 3116 M3for seven days’ storage of concentrated
spentwash (55 °Bx) in compliance to CPCB direction dated 07.12.2015.

Mot 4 QMg
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The extra lagoon of capacity 10,000 m3 shall remain vacant and not be
used without obtaining permission from UPPCB

4. The Unit should install three piezowells around biocompost yard as per
SOP for distilleries.

5.8 Action taken status of CPCB on M/s Dhampur Sugar Ltd (Distillery
Sector), Bijnor

1. The Unit was issued Show Cause Notice dated 06.02.2018 for non-
compliance to direction dated 14.06.2017 issued under Section 5 of
Environment (Protection) Act, 1986.

2. The Show Cause Notice was revoked on 08.08.2018 following
compliance to CPCB direction dated 06.02.2018.

5.9 Action taken status of UPPCB on M/s Dhampur Sugar Ltd
(Distillery Sector), Bijnor, U.P

1. Based on inspection carried out by UPPCB officials on 02.08.2019, a
Show cause notice dated 13.08.2019 along with imposition of
environmental compensation of Rs. - 6,75,000/- has been issued to the
Unit for violation of ZLD norms, illegal disposal of spentwash in
agricultural fields of nearby village-Fena, Chandpur.

5.10 Photogallery of M/s Dhampur Sugar Mills Ltd (distillery Unit),
Dhampur, Bijnor

Pic-16: Raw spent wash Pic-17: Buffer tank for storage of raw
spentwash

Pic-18: Mass flowmeter at inlet of Pic-19: Mass flowmeter at outlet of
standalone MEE standalone MEE
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Pic-21: Flowmeter at CPU outlet

Pic-22: Empty lagoon of 10000 m3

-

Pic-25: Ash being generated from
incinerator

Pic-26: Ash being collected from

incinerator
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6.0 M/s Dhampur Sugar Mills Ltd (Sugar Unit), Asmoli, Sambhal

- inspected on 28-11-2019

M/s Dhampur Sugar Mills Ltd (Sugar Unit), Village- Asmoli, Distt
Sambhal, UP, herein referred as ‘the Unit’ is a sugar mill having installed
capacity of 9000 TCD and power co-generation Unit. The crushing for
the year 2019-2020 was started on 01-11-2019. The Unit has obtained
Consent to Operate (CTO) under water Act, 1974 and Air Act, 1981 from
Uttar Pradesh Pollution Control Board (UPPCB). Both CTO have validity
upto 31-12-2019 (Annexure 3a & 3b). The Unit has also obtained Haz.
Waste Authorization, issued by UPPCB, having validity upto 26.12.2022
(Annexure 3c). During visit the plant was operated on 7456 TCD

capacity.

6.1 Sources of Fresh Water:

e The Unit has total of 3 nos. bore wells located at different places within

the campus. The NOCs from CGWA, for the abstraction of 900 KLD
ground water was been expired on 02-05-2019.

e« The Unit has applied for renewal of the NOCs to abstract groundwater

to CGWA.

e The detail of the locations of the Borewells along with co-ordinates is as

below:

Table 11 :Details of borewells at M/s Dhampur Sugar Mills Ltd., Asmoli

6.2

Borewell Details
Sr. Borewell No. Borewell Coordinates
No. Meter reading. [ | atitude Longitude
1 Borewell No. 1 92741.2 M3 28.707433 78.54254
2 Borewell No. 2 18573.7 M3 28.705089 78.543034
3 Borewell No. 3 19750.7M3 28.70483 78.542684

Fresh Water Consumption:

As per the record of borewell meters provided by the Unit, the average
daily freshwater consumption from Novermber 01-27, 2019 in sugar
plant is 285KL and for co-generation plant is 441 KL/day. Total fresh
water consumption is 727 KL/day.

6.3 Samples Collection

Joint team of CPCB and UPPCB has collected effluent and water samples
from various utilities and water sources during inspection and samples
have been analyzed in CPCB, Delhi laboratory w.r.t the notified
parameters relevant to sugar manufacturing Unit.

The team has also collected one groundwater sample from a handpump
near the main gate of the Unit. The samples have been analyzed in
CPCB, Delhi laboratory (EPA recognized) following specified methods as
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per American Public Health Association (APHA) and the guidelines/SOPs
certified by the National Accreditation Board for Testing and Calibration
Laboratories (NABL).

The detail of the samples collected and analysis result are mentioned in

the following sections.

6.4 Wastewater Generation and Treatment Facility:

6.5

The Unit has installed Effluent Treatment Plant (ETP) of designed
capacity 2500 KLPD (as reported by the Unit’s representative) for the
treatment of trade effluent from Mill house, boiling house, Spray Pond
Overflow etc.

The ETP consists of Screen chamber, Oil & grease trap, Equalization
tank with aeration, Primary clarifier, Aeration tanks (2 Nos.) with
diffused aeration system, Secondary clarifier, Treated water tank, Multi
grade filter and Activated carbon filter, Sludge filter beds/geo tube.
The Unit has provided separated treatment system for Spray Pond
Overflow upto secondary treatment.

The Spray Pond Overflow treatment system consists of Holding tank,
Lime mixing and reaction/stabilization tank, lamella clarifier which
discharged into a common treated water tank.

The final treated effluent is discharged into Lagoon for the Irrigation
purposes. A part of treated effluent from lagoon is pumped into a
channel, which joins Sot River, observed dry on u/s of the Unit.

As per logbook provided, the average daily wastewater generation from
mill house, boiling house etc. is 762.5 KL and average daily wastewater
generation from spray pond overflow/cooling tower overflow is
323.5KL.

Total waste water generation from the different processes is 1086 KL
per day and 145 liters/tonne of cane crushed.

The Unit has provided flow meters at inlet and outlet of ETP and OCEMS
is installed at the oulet of ETP.

The Unit has provided impermeable lagoon of 16000 KL capacity for
the storage of treated effluent. The permissible storage (for 15 days)
is 27,000 KL.

Characteristics of the collected Ground Water samples

The analysis result of samples collected from the handpump near the

\ - o
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Table 12: Characteristic of Ground water in M/s Dhampur Sugar Mills Ltd., Asmoli

Sample pH | TDS cob Sulphate | Total Total Colour
Location (mg/l) | (mg/1) | (mg/l) alkalinity as hardness as | (Hazen)
CaCOs CaCO3
(mg/1) (mg/1)
Handpump 7.7 | 228 BDL BDL 198 188 BDL
(Near Main
Gate of Unit)

6.6

Charateristics of Wastewater:

The team collected the sample of effluent from the ETP to check the
compliance status of ETP.

Table 13: Waste water characteristics of M/s Dhampur Sugar Mills Ltd., Asmoli

Locations pH COoD BOD TSS TDS Sulphates | O &G MLSS/MLVSS
(mg/1) | (mg/l) | (mg/l) | (mg/l) | ( mg/l) (mg/l) | (mg/l)
ETP Inlet 4.09 | 1935 917 185 1936 29 - --
ETP Qutlet 7.30 | 68 14 13 1040 47 BDL --
Aeration tank-1 -- -- -- -- -- -- -- 3236/2438
Aeration tank-I == -- -- -- -- == -- 4397/3158
Spray pond overflow | 7.78 | 822 178 252 852 14 = =
Treated water | 8.37 | 37 08 14 1060 40 -- e
Lagoon
6.7 Co-generation:

The Unit has co-generation power plant (40 MW) for power generation
as well as steam generation facility.

Baggase is used as a fuel for the boilers of 170 TPH, 70 TPH and 50
TPH capacity.

Boiler of 170 TPH is used for co-generation.

Boiler of 70 TPH was working and 50 TPH Boiler was not working
(standby).

Both Boilers 70 TPH and 50 TPH are attached to a wet scrubber which
was not in working condition.

The stack of the boiler 170 TPH is equipped with Electro Static
Precipitator (ESP).

The flue gas of the stack is partially used in dryers (2 Nos.) for drying
the baggase.

The plant officials informed that the ash from boiler and ESP are
collected and sent to bio-compost yard of distillery Unit of M/s Dhampur
Sugar Mills Ltd., Asmoli for its utilization in Bio-composting. Boiler ash
from 70 TPH Boiler is sent to filling yard within Unit’s premises.

6.8 Observations

The manufacturing unit and ETP were found operational during the

N
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Vi.

vii.

viii.

Xi.

The Unit have CTO (Consent to Operate) under Water Act, 1974 and
Air Act, 1981 valid till 31.12.2019.

The Unit has installed flow meters at fresh water, cold water and hot
water consumptions points as recommended by National Sugar
Institute (NSI), Kanpur.

The Unit has installed three (3Nos) of Hazardous tanks with capacity
of 43m3, 27m3 and 36m? for collecting of wash water generated
during chemical /mechanical cleaning of evaporators.

The treated effluent from ETP is stored in a lagoon of 16000 KL
capacity for utilization for irrigation purposes.

The Unit has installed two dryers (for baggase), using the flue gases
from stack of the boiler. Dryers were found operational.

Wet scrubber (common to 70 TPH & 50 TPH boilers) was not in
working condition.

The Unit has installed two stage, 2Nos Reverse osmosis (RO) plants
for the treatment of 2 nos boilers blow down.

A new MGF (Multigrade Filter) and ACF (Activated Carbon Filter) for
tertiary treatment was under installation as the installed capacity of
existing MGF and ACF was inadequate.

The Unit has not provided/maintained the logbook for the generation
and disposal of ETP sludge and other solid wastes. However, for
boiler ash disposal, documents of transportation and receipts were
shown and verified with logbook at Bio-compost yard site of distillery
of M/s Dhampur group.

The team also collected the sample from drain (Lat. 28.711214,
Long. 78.544426) flowing adjacent to the Unit premises. The

characteristic of the wastewater is as:

Table 14: Characteristic of wastewater flowing through drain adjacent to M/s Dhampur Sugar
Mills Ltd., Asmoli

xiii.

Sampling pH coD BOD Sulphates | TSS TDS
point (mg/L) | (mg/L) | (mg/L) (mg/L) | (mg/L)
Drain after 7.85 |70 15 238 44 1236
mixing

Drain 7.45 | 195 97 16 99 700
/sewage

Ponding, in 7.82 |73 [ 2 127 39 1204
Soft river | i E

The Unit does not have facility for the treatment of domestic

wastewater and untreated sewage is discharged and mixed with
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6.9 Recommendations:

1;

Unit shall maintain the log-book for the generation and disposal of ETP
sludge and other solid wastes including boiler ash generation.

Unit should install Condensate Polishing Unit (CPU) for high pressure
boilers (105 Kg/cm?) to treat process condensate for reuse in process.
This will help in reduction of fresh water consumption.

. The Unit must ensure the maximum reuse of treated effluent in process.

4. Wet scrubber (attached to Boilers 70TPH & 50TPH) should be made

operational before start of the attached boiler.

. All domestic waste water generated within the Unit's premises and

residential colony shall be discharged after proper treatment. The Unit
shall install Sewage Tretment Plant (STP) of adequate capacity for the

treatment of domestic wastewater.

. The Unit shall obtain NOCs from CGWA for withdrawal of groundwater

at earliest as the CGWA NOC has already been expired in May, 2019.

. The Unit’'s NOC from CGWA expired on 02.05.2019, but Unit has

continued to withdraw groundwater without valid NOC. The CGWA may
be requested to verify the status of ground water reacharge by the unit
and accordingly EC may be calculated.

6.10 Action taken status

1

In crushing season 2016-17, unit was found non- complying w.r.t.
discharge standard and CPCB issued show cause notice dt.16.01.2017
under section 5 of the Environment (Protection) Act, 1986.

CPCB issued direction dated.29.06.2017 under section 5 of the
Environment (Protection) Act, 1986 for carrying out adequacy
assessment of ETP through govt. repute institutions.

. CPCB issued compliance direction dated 02.11.2017 under section 5 of

the Environment (Protection) Act, 1986 for carrying out adequacy
assessment of ETP through govt. repute institutions.

In crushing season 2017-18, unit was found non-complying w.r.t. bypass
of untreated effluent and CPCB issued closure dt.07.02.2018 under
section 5 of the Environment (Protection) Act, 1986.

CPCB issued compliance direction dated 22.10.2018 under section 5 of
the Environment (Protection) Act, 1986.

In crushing season 2018-19, unit was found complying and CPCB issued
compliance direction dt.20.05.2018 under section 5 of the Environment

(Protection) Act, 1986.
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6.11 Photographs of M/s Dhampur Sugar Mills Ltd (Sugar Unit),

Asmoli, Sambhal

Pic-35: Aeration Tank

Pic-36 Secondary Clarifier

N
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Pic-37: Equalization tank for spray pond Pic-38: Lamella clarifier
overflow

Pic-44: Drain along the bounda of the Unit

\/Mﬁ_/
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Pic-43: Drain behind the Unit
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Pic-45: Stacks attached to boilers and dryers

Name of the inspecting Designation Signature
officers

1. Sh. C. B. Chourasia Scientist- ‘E’, CPCB N

2. Dr. R. K. Singh Scientist-'D’, CPCB G \ 8 )
3. Sh. S. S. Singh AEE, UPPCB Moradabad %1/
4. Dr. Anu Chetal Scientist-'B’, CPCB M
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7.0 M/s DSM Sugar Meerganj, Sidhauli Road, Meerganj, Bareilly,
UP- inspected on 29-11-2019

M/s DSM Sugar Meerganj, Sidhauli Road, Meerganj, Bareilly, UP is an
standalone sugar plant with installed capacity of 5000 TCD. The cane
crushing started on 11 November, 2019. The Unit has consent to operate
under the Water Act, 1974 and The Air Act, 1981 issued by Uttar Pradesh
Pollution Control Board (UPPCB), having validity upto 31-12-2019
(Annexure 4a & 4b). The Unit has also obtained Hazardous Waste
Authorization from UPPCB with validity upto 19.06.2022 (Annexure 4c).
During visit (date 29.11.2019), the sugar mill plant was operated at 4414
TGD.

7.1 Sources of Fresh Water:

The Unit has total of 4 nos. bore wells located at different places within the
premises. The CGWA NOC is valid upto 07.06.2020 for the abstraction of
ground water from 4 tubewells of total quantity 743 cu.m/day (not
exceeding 99,356 cu.m/year) (Annexure 4d).

Table 15: Details of borewells at M/s Dhampur Sugar Mills Ltd., Meerganj

Borewell Details

Sr. | Borewell No. | Meter reading Coordinates

No. Latitude Latitude
1 Borewell No. 1 157377 M? 28.5502343 | 79.2129414
2 Borewell No. 2 303798 M? 28.5502717 | 79.214153
3 Borewell No. 3 19080 M? 28.55263 79.215370
4 Borewell No. 4 118010 M? 28.5513166 | 79.2220848

7.2 Fresh Water Consumption:

As per the record (logbook data) of borewell meters provided by the Unit,
the total freshwater consumption during November 01-26, 2019 is 13842
KL, equivalent to average value of 494.35 KL/day.

7.3 Samples Collection

The joint team of CPCB & UPPCB collected effluent and water samples from
utilities, ETP and water sources samples were analyzed for the notified
parameters relevant to sugar manufacturing sector.

Two samples from the bypass of the Unit, and two samples from river
Peelakhar upstream and downstream w.r.t. bypass discharge and
groundwater sample from handpump inside the premises of the Unit were

also collected. The samples have been analyzed in CPCB, Delhi laboratory.

Detail of the samples collected and analysis results are mentioned in the

following sections. %) g
&%
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7.4 Wastewater Generaton and Treatment Facility:

The Unit has installed Effluent Treatment Plant (ETP) of designed
capacity 1000 KLD (as reported by the Unit’s representative) for the
treatment of trade effluent from Mill house, boiling house, Spray Pond
Overflow etc.

The ETP consists of Screen chamber, Oil & grease trap, Equalization
tank, Primary clarifier, Aeration tank, Secondary clarifier, Clear water
tank, MGF & ACF (2 nos.) followed by lagoon for treated effluent
storage and its use for irrigation.

The Unit has provided separate treatment system for Cooling Tower
Overflow upto secondary treatment.

The Cooling Tower Overflow treatment system consists of Holding
tank, Chemical Dosing tank, Flocculator, Lamella Clarifier and
Primary clarifier. After Primary clarifier the treated effluent is treated
into a common Aeration Tank, which is used for the ETP and Cooling
Tower overflow treatment.

The final treated effluent is stored in Lagoons and used for Irrigation
purposes. The Unit has 2 lagoons of capacity 5200 KL (in use) & 2000
KL (empty), which is within permissible capacity (15000 KL) for 15
days storage of treated effluent.

Treated Effluent is used for irrigation purpose of command area about
128 acres and has agreement with farmers. The land on which effluent
is disposed off is within radius of about 5 kms from the Unit. The Unit
is having pipe line network for Irrigation.

As reported by the unit represenatative the Wastewater generation
from mill house, boiling house etc. is approx. 400 KLD i.e., 80 litres/
tonne of cane crushing and from spray pond overflow/cooling tower
overflow is 300 KLD i.e., 60 litres/ tonne of cane crushing. Overall
effluent generated is 140 litres/ tonne of cane crushing against 200
litres/ tonne of cane crushing.

The Unit has provided flow meters at inlet and outlet of ETP and
OCEMS is installed at the oulet of ETP, however, not provided the
logbooks for the same.

Sludge generated from the ETP is being dried in sludge drying beds
and is distributed to farmers. However, the unit has not provided any
records for the same. No mechanical sludge dewatering/handling
system is installed at the ETP of the Unit.

A =
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7.5 Characteristics of Ground Water samples

e The analysis result of sample collected from the borewell inside the

Unit’s premises is as follows:

Table 16: Characteristic of Groundwater in M/s Dhampur Sugar Mills Ltd., Meerganj

Sampling point pH |COD BOD Color
(mg/L) | (mg/L) | (Hazen)

Ground water sample from 6.9 | 6.0 1.3 BDL

the borewell near ETP

e The presence of BOD and COD in sample collected from borewell

indicates that the ground water is contaminated.

7.6 Charateristics of wastewater:

The joint team collected the sample of effluent from the ETP to check
the compliance status of ETP.

Table 17: Characteristics of Wastewater at M/s Dhampur Sugar Mills Ltd., Meerganj

Location | pH cOoD BOD TSS TDS O & G | Sulphate | Color MLSS/MLVSS
(mg/1) | (mg/l) | (mg/l) | (mg/I) | (mg/l) | ( mg/l) | (Hazen)| (mg/l)

ETP Inlet | 4.72 | 2874 1830 539 2560 -- 175 165 -

ETP 7.12 | 89 29 23 964 14 348 82 -

Qutlet

Aeration | -- = = e = = - == 2346/2054

tank

Cooling 6.97 | 1142 657 378 2168 -- 85 96 --

Tower

overflow

Lagoon 7.38 | 63 30 30 844 -- 208 75 =

As per analysis of treated effluent (outlet) of ETP pH-7.12 (norms 5.5-
8.5), BOD- 29mg/l (norms 100mg/l), COD-89 mg/l (norms
250mg/1),TSS 23mg/l (norms 100mg/l), and TDS 964 mg/l (norms
2100mg/l) which indicates compliance w.r.t land discharge norms
notified under of Environment (Protection) Rules,1986.

As per analysis of treated effluent stored in lagoon, pH-7.38 (norms 5.5-
8.5), BOD- 30 mg/| (norms 100 mg/l), COD-63 mg/l (norms 250 mg/l),
TSS 30 mg/l (norms 100 mg/l), and TDS 844 mg/| (norms 2100 mg/l)
indicates compliance w.r.t discharge norms for land/irrigation notified
under of Environment (Protection) Rules,1986.

7.7 Boilers

The Unit is standalone Unit having low pressure boilers (80 TPH and 55
TPH) for steam generation facility.
Baggase is used as a fuel for the boiler of less than 42 kg/cm? working

pressure. %-’ @A"g’_
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Vi.

Vii.

viii.

The stack of the boiler is equipped with wet scrubber for control of air
pollution.

The plant officials informed that the boiler ash is being used for land
filling within the Unit's premises. However, no record for the same is
provided by the Unit.

7.8 Observations

The manufacturing unit and ETP were found operational during the
inspection. The inflow to ETP (flowmeter reading) during the inspection
was observed 34.0 m3/hour which is equivalent to 616 KLD against the
installed capacity of 1000 KLD ETP.

The oil skimmer in oil grease trap was not properly installed and the

level of effluent was at bottom/ below the belt.

b 5

Pic-46: Belt above the level of Effluent

MLSS growth in Aeration tank was observed satisfactory.

The Unit has not installed flow meters at power turbine cooling, boiler,
wet scrubber, B & C Massecuite cooling as it was recommended by
National Sugar Institute (NSI), Kanpur in validation report of ETP for
season 2018-19.

The Unit has installed MGF and ACF for tertiary treatment.

The mechanical sludge dewatering/handling system for better
management of wet sludge is not provided by the Unit.

The Unit has not provided/maintained logbook for daily effluent
generation and treatment, disposal of ETP sludge, Boiler ash and other
solid wastes.

A part of Cooling Tower overflow is being mixed with raw effluent and
the rest is being treated in lamella through a separate channel. The
channel carrying Cooling Tower overflow to raw effluent channel should
be regulated by valve or sluice gate which may be controlled once Unit

starts making refined sugar using Double Sulphitation Process.

i @te gt —
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R -

rIow bel mixed with raw effluent

Pic-47: Cooling T erove

iXx. The Unit was bypassing the untreated effluent through a pipeline laid
underground up to Peelakhar River in Sindholi Village (Lat: 28.556169
and Long: 79.241446) which ultimately meets River Ramganga. This
was shown to the Unit’s representatives, who accepted the discharge of
wastewater and they explained that the PVC pipeline is laid for disposal

of storm/rain water from the mill premises to Peelakhar.

X. Samples of untreated effluent bypassed through PVC pipe and flowing

through a drain were collected by the CPCB team. The characteristics of

the effluent are is given below:

Table 18: Characteristics of by-passed effluent by M/s Dhampur Sugar Mills Ltd., Meerganj

Sample pH COD BOD TSS TDS Sulphate | Color
Analysis (mg/1) (mg/1) (mg/1) (mg/1) ( mg/l) (Hazen)
Multiple 5.40 1306 890 248 2464 274 216
outlet/bypass

(drain)

Multiple 5.33 1640 967 212 2412 220 237
outlet/bypass

(pipe)

@ eng-
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xi. Samples were also collected from the upstream and downstream of the
Peelakhar river where the effluent from the bypass line was meeting
with the river water. Analysis results of the water are provided in the
following table. The high value of BOD and COD in down stream of the
confluence point of bypass line and river shows the impact of untreated
effluent being discharged by the Unit.

Table 19: Water quality of river Peelakhar

Sampling point pH COoD BOD Color
(mg/L) | (mg/L) (Hazen)

River Peelakhar at u/s | 8 BDL BDL BDL

bypass line

River Peelakhar at u/s | 7.7 37 5.3 BDL

bypass line

>

Peelakhar river

Pic-49: Bypass to river Peelakhar

xii. The Unit does not have facility for the treatment of domestic
wastewater. Untreated domestic effluent was found being discharged

outside the premises of the Unit through a hole in the wall of the Unit.

g
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7.9

Recommendations:

It is proposed that direction under section 18(1)(b) shall be issued
to UPPCB to take appropriate action to stop discharge of wastewater
in river Peelakhar and to levy environmental compensation of
suitable amount to the Unit for illegal discharge/bypass of untreated
effluent.

The Unit must dismantle the bypass line (PVC pipe) from the
premises to the river Peelakhar and ensure that the
untreated/partially treated effluent shall not be discharged outside
the premises in any case.

Unit must take corrective measures to prevent the leaching of
untreated effluent into the soil/ ground water.

Unit shall maintain the logbook for the generation and disposal of
ETP effluent, sludge, Boiler Ash, hazardous waste and other solid
wastes.

Unit shall ensure to implement the recommendations made by
National Sugar Institute (NSI), Kanpur in validation report of ETP
for session 2018-19.

Unit shall install the flow meters at the places as recommended by
the National Sugar Institute (NSI), Kanpur.

All domestic wastewater generated within the premises and colony
shall be discharged after proper treatment. The Unit shall install
Sewage Tretment Plant (STP) for the treatment of domestic

wastewater.

7.10 Action taken status

: 8

In crushing season 2016-17, unit was found complying and CPCB
issued compliance direction dated 08.11.2017 under section 5 of
the Environment (Protection) Act, 1986 for carrying out adequacy
assessment of ETP through govt. repute institutions.

In crushing season 2017-18, unit was found non-complying and
CPCB issued show cause notice dt.15.03.2018 under section 5 of
the Environment (Protection) Act, 1986 for non-compliance w.r.t.
BOD-31.2 mg/l, TSS- 111 mg/l, MLSS- 684mg/I.

CPCB issued compliance direction dated 26.10.2018 under
section 5 of the Environment (Protection) Act, 1986 for charter
implementation.

In crushing season 2018-19, CPCB issued show cause notice
dt.14.06.2018 under section 5 of the Environment (Protection) Act,
1986 for low MLSS-1291mg/!l in aeration tank and BOD at outlet
was found BDL and TSS-27.4 mg/l which showed chances of
dilution.

CPCB issued compliance direction dated 09.08.2019 under section
5 of the Environment (Protection) Act, 1986.
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6. In crushing season 2019-2020, unit was found non-complying
w.r.t. bypass of untreated effluent and CPCB issued direction under
section 18 (1) (b) on 02.01.2020 to UPPCB. In compliance, UPPCB
has imposed EC of Rs. 17,70,000/- vide letter dated 21-01-2020 to

the unit.

7.11 Photographs of M/s Dhampur Sugar Mills Ltd (Sugar Unit),
Meerganj, Bareilly

Pic-53: Air Pollution control system and Ash-
slurry

Pic-52: BioIoicaI (AS) and teiary
treatment PSF & ACF

Pic-54: Ash disposal on own land

P

Name of the inspecting Designation Signature
officers
1. Sh. C. B. Chourasia Scientist- ‘E’, CPCB e ik

2. Dr. R. K. Singh

Scientist-'D’, CPCB

3. Sh. Shashi Vindkar

AEE, UPPCB Bareilly

4. Dr. Anu Chetal

Scientist-'B’, CPCB
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Qﬂ n t“ 3 0 ¥l ' a,

U.¥. Pollation Control Boar.

CONSENT ORDER

Ref No. - Dl AR )] . Dated : 15/0372018
16137/UPPCB/Bijnore(UPPCRRO)/CTOwater/B

IJNOR/2018

To,

M/S SANDEEP SHARMA

DHAMPUR SUGAR MILLS

DHAMPUR SUGAR MILIS DHAMPUR BIJNOR
BIINOR

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. DHAMPUR SUGAR MILLS

Reference Application No :734912 Dated :15/03/2018

1. Fordisposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. DHAMPUR SUGAR MILLS
is hereby authorized by the board for discharge of their industriai effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 01/01/2018 to 31/12/2019 .

3. Inspite of the conditions and provisions mentioned in this censent order UP Pollution Control Board
reserves its right and Jnowers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .
This consent is being issued with the permission of competent authority .
' AMIT ;D‘Q‘lﬂf signed by
CHANDRA eIt
For and on behalf of U.P. Pollution Control Board
Enclosed : As above

(condition of consent):

Copyto:  Regional Officer UPPCB Bijnaur for information and to ensure the compliance of the
conditions imposed in the consent order.

AMIT | Dby donsd by
CHANDRA Segmsass



1U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s. DHAMPUR SUGAR MILLS vide

Consent Order No. 734912/ Water Dated ; 15/03/2018

4a,

4b.

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Sugar cane crushing 14000TCD.
The quantity of maximum daily effluent discharge should not be more than the following :

e  Effluent Discharge Details e s
S.No Kind of Effulant Maxinium daily | Treatment facility and
=i B, . | discharge Kl./day discharge point
-1 o Domestic . i DA LD Septic Tank _
Industrial 2800 KLD(1400 KLD ETP
effluent discharge
from cane crushed

and 1400 KLD Spray
pond overflow or
cooling tower
blowdown) only one

outlét is allowed

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sampf .Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in cunfonmty with
the following norms dated treated effluent.

Domestic Effulant .

S.No _ Parameter - Standard
1 Quantity of Discharge ; S0KLD
2 Total Suspended Solids 100rmig/|
3. BOD . 30mg/!
4 CcOoD s 250mg/l
5 Oil & Grease . 10mgﬂ

The mdustnal effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms.
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1 Total Stspended Solids 100mg/i(For disposal on
tand) or 30(For d isposal in
2 BOD 4100mg/i(For di?osal on
land) or 30 (For disposal in
.. e . omn s e __| -.— —-surface water) o
B e = - .COD..—- 1. .. 250mall
A Qil&Grease - |- —— _.—10mafl .. -
5 Quantity of Discharge 2800 KLD(1400 KLD cane
; ciushed discharge and 1400
KLD waste water from spray
pond overfolw or cooling
tower blowdown) only one
~__ outlet is allowed.

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
offluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory . -

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms preseribed for the Water used.in manufacturing process of the industry .

The method for collécting industrial and domestic effluent and. its analysis should be as ﬁcr legal
Indian standards and its Subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986, .

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disggsal point should have arrangement for
flow meter/V Notch for measuring effluent and its Jog book be maintained .

Specific Conditions:
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1. This consent i valid for production of sugar.from Sugar cane crushing capacity 14000 TCD .
2. The Final treated effluent quantity shall be restricted to 1400XLD and Cooling Tower blow dowr:
shall be restricied to.1400 KLD in compliance of notification nc (:.S.R.35(E) dated 14.01.2016 of
MOoEF&CC. Only oneé outlet is allowed from the unit. o

3. The final treatéd Effluent quality should conform to standard: a< prescribed in nétification no
G.S.R.35(E) dated 14.01.2016 of MOEF&CC, I

4. Unit shall make proposals for treatment of domestic water through STP and re used the treated
water to the maximum extent within 06 month. _ )

5. Unit must comply the conditions of NOC from CGWA for extraction of Ground watcr,

6. Unit must comply the direction issued to the unit by CPCB letter ,
1n0.8190197/NGRBA(RG)/CPCB/Sugar/ 15/2016-17/13194 dated 30.10.2017/02.11.2017

7. The unit must restrict its lagoon storage capacity to 15 days.

8. The unit must utilize treated effluent meéting the prescribed norms for irrigation as per irri gation
management plan validated by expert institution.

9. Unit shall implement the recommendation of the adequacy report of NSI Kanpur.

10. Unit must maintain and operate the installed Electromagnetic flow meter at water source (Tube
well) and outlet of ETP, proper records should be maintained of the water abstracted from ground
water/Effluent discharged and effluent used for irrigation. |

11. Unit shall ensure the proper operation and maintenance of online monitoring system and
maintain the records, and ensure the connectivity to the servers of CPCB and UPPCB

12. Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 gs
amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi. .

13. Unit shall submit treated effluent monitoring report and ground water quality monitoring report
done by MoEF & CC approved laboratory within 3 months, :

14, Unit shall deveiop green belt in and also provide arrangements for odor control and to control the
mosquitoes in the bio compost yard. The Green Belt shall be develop as per office order dated 16-07-
2018 of UPPCB- A copy of the office order is available on www.uppcb.com.

15- This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B
/ UPPCB and further on Revoking of Closure order, the Consent order shall become valid, .

ke - et COAMIT G
Issued with the permission of competent authority . CHAND 20180115
16:5128 40530

For and on behalf of U.P. Pollutiop Control Board .
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U.P. Pollution Confrol Bozrd

Ref No. - 16136/UPPCB/Bijnore(UPPCBRO)/CTO/air/BITNORA(1E Dated : 15/03/2018
To,

M/S SANDEEP SHARMA

DHAMPUR SUGAR MILLS

DHAMPUR SUGAR MILLS DHAMPUR BIJNOR

BIJNOR '

Sub ; Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. DHAMPUR SUGAR MILLS

Reference Application No. 734891 Dated : 15/03/2018

1; With reference to the application for consent for emission of air pollutants from the plant of M/s
DHAMPUR SUGAR MI{‘LS. under Air Act 1981. It is being authorised for said emissions, as per
the standards, in environment, by the Board as per enclosed conditions . %

2. This consent is valid for the period from 01/01/2018 to 31/12/2019 .

Inspite of the conditions and provisions mentioned in this consent order UP Pollutiori Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the

Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

L)

AMIT Dttty
CHANDBA Baesaons
For and on behalf of U.P. Pollution Control Board

Enclosed : As above
(condition of consent);

Copy to:  Regional Officer UPPCB Bijnaur for information and to ensure the compliance of the

conditions imposed in the consent order.
AMIT [ Digltally signed by

CHANDRA e s
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1.

2(a) .

2(b) .

U.P. Pollution Control Board

oo S Dated : 15/0372018
- CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Sugar cane crushing 14000 TCD.

The maximum rate of emission of flue gas should not be more than the emission norms for the
BHEREL - S o ca s o - e

—o._—._______AirPollution Source Details s

S.No Air Polution | Type of Fuel | StackNo. | Parameters Height
o] ——Sonree.. ..J... ... = v e
1 Boiler 170 | Bagasse-100 01 Particulate |ESP as APCS
TPHand 170 TPH Matter and stack
TPH height 90
meter
common
stack from
ground level

The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail _

S.No Stack No Parameter Standard
o 01 Particulate Matter 150 ma/nm3/ m3

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CClor
otherwise mandatory .

The equ(ijpmmt for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself . . _

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board . e

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CClor otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted . ;

Specific Conditions:

52



1.This consent is yalid for production of sugar from cane crushing capacity 1400¢ TCD and 60
Megawatt Co generation. _ : =

2. Quality of the Emission should always meet the Emission norms for Sugar units as prescribed in
the Environment (Protection JRules.1986. . .. . .- sy I - s

3. Emission from the boilér w.r.t. Particulate Matter must méet the stipulated norms spécified By
Ministry of Efivironnient , forest and climate change , Govt. of India vide notification no. GSR 35
(E) dated 14.01.2016. _ | _ -

4, Unit shall install Online Emission Monitoring System at the stack of air polluting sources and
ensure the connectivity to the servers of CPCB anc UPPCB with 6 months.

5. Unit shall comply the provisions of Air (Prevention and Control of Pollution) Act 1981 as
amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi.

6.Unit shall submit the ambient air quality report and stack report of the air pollution sources from
laboratory authorized from MOEF & CC.

7 Unit shall develop Green Belt in minimum 33 percent arca of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppcb.com.

3 Unit shall use Bio-briquette as co-fuel with main fuel in the ratio of minimum 20 percent in boiler
subject to its availability.

9.Ash disposal must be in an environmentally safe manner and Fly Ash Rules must be complied.
10.This Consent order shall automatically become invalid on issuance of Closure Order by CP.C.B/
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

i signed by
AMIT AMIT CHANORA
lssued with the permission of competent authority . CHANDRA S "o

For and on behalf of U.P. Pollution Control Board .
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* Ref; JC-7/Haz. Auth/ 11 /2015

1-  Number of authorisation and date of m"{é/ﬁ 4 a

2. Mr. Sandeep Sharma of M/s Dhampur Sugar Milis Ltd. Is hereby granted an .umomaﬂoﬂ“::m%
facility l.«l‘gr collection, reception, treatment, storage, transport, and dis ;
premises situated at Sugar Unit, Dhampur, Bijnor. storage, trans and

3- The authorisation granted to operate a facility for collection, reception, treatment, = G
disposal of hazardous wastes.

4- The authorisation shall be in force for a period of Five Year "'““uf’“ dote gt IS as may be specified in

5. The authorisation | ect 1o the conditions sta such co
on s subj LR (Protaction) Act, 1986.

the rules for the time being in force under the Environment
M&%

Terms and Conditlons of Authorlsation

The authorisation is granted for following activities and quantity of hazardous wastes
Final Mode of
::; Activity Nature Quantity Disposal Recycle
. or reuse/ SLF/
lnclnorabt:ion
Used Oll & Grease - 6.0 KL/Annum bum In boller
1} Collection se b ' Baggase
as a fuel.

(i Reception
(i)  Transport
(v) Treatment
(v) Storage
(vij  Disposal

1
2

12

The authorisation is valid for the period indicated above if not suspended ar cancelled earlier.

The wastes must be safely collected in leak proof containers and shall be duly marked in a manner suitable for
handling, storage and transport and the packaging shall be easily visible and be able to withstana physical
conditions and climatic factors. All hazardous waste containars / bags shall be provided with a generz! label.
The storage area should be atan isolated spot in the premises and must be fenced, covered and duly marked.
The authorized person/agency shall ensure that no adverse impact on the air, soil and waler including
groundwaler takes place due to activities for which authorization has been requested. Comprehensive safely
measures must be followed in handling of wastes and the staff must be properly trained.

The authorisation shall comply with the provisions of Environment (Protection) Act 1966 and rules mads

thereunder.
The authorisation or its renewal shali be produced for inspection at the request of an officer of tha U.P.

Pollution Control Board.

The person authorised shall not rent lend, sell, transfer or otherwise transport the hazardo i
obtaining prior permission of the U.P. Pollution Control Board. " us wasles without
Any unauthorised change in personnel, equipment or warking conditions as mentionad i i

person aumn&sad shall oon:;.im a breach of this authorisation. ed in the application by the
it is the duty of the authorised parson to take prior permission of the U.P. Polluti

the facility. ollution Control Board 1o close down
An application for the renewal of an authorisation shall be made in form 1, before its

It 1s further brought to your notice that as per the order dated 14-11-2003 wwm:'m down e
Courtin W.P. (¢) No. 657 of 1885, no industry covered under @ Suprems
Hazardous Waste (Management and Handiing) Rules 1989 (as am
vaud‘a_wlmr!satton‘ It is also provided in the same orders ihal m:::;ﬂim:::eaﬂwc?gxgm W\»;lrtitl]hout
EO?dlhons of authorisation shall not be allowed to operate. Hence in case you fail to apply for aut?tonsatigm
efore its expiry or fail to comply with conditions of the sariler authorisation Issued to you, c n,
be issued against your industry without any further notics. you, closure order shall

- The dpplicant must file returns on prescribed Form 4{copy enclosed) along with a compliance report of thi
s

Istter and should also maintain records on Form (cupy enclosed) and present it to Board's inspecting officials

- In case of occurrence of an accident, complete details on form must ba sent to U.P, Pollution Control Board at
oA &

the earliest along with details of mitigative and remeclial measure
] sta
The authorised persan shall not receive, coliact, or store any huardm'wm ) acey
or generator of hazardous wastes. In case any hazardous wastes Is sold to any ol.h:: ;m dnlt it p:;:';
g unitit m

be ensured that such unit is ful ofisa
o Boed ly comiplying with environmental requirements and has a valid authorisation of

1 0

LG 2 g
gttt 10015, PO a2
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T
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| gpillages of
rain or stream. All 8
13 in no case any hazardous wastes shall be disposed off on land, In sh““f g o corrosive, Gﬁpm‘a"’;
hazardous chemicals, used containers, of hazardous chemicals 83; an
and toxic nature must be safely collected and stored. Non-compati T
s Board to modify/revoke the ndling &
14 It is within the powers and functions of the U,P. Poliution cantrﬂr:’ s Wastes (Managamont. Handling
conditions of the authorisation issued under the Rule— 6 of Hazardou ik
Trans-boundary Movement) Rules, 2008. with the written p‘mmwn of the
15 The stored waste shall not be taken out of the storage ared except .
with regard to quantity
waste water and aif emission and S

Pollution Control Board in this regard. \de the main factory gate
compliance should be sent within

S

16 You are directed to display on-line data/display board outs
and nature of hazardous chemicals being handled in the plant, including
solid hazardous waste generated within the factory premises. Necessary ;
15 days of recaipt of this letter. rtation ©

T e andatory duty of the authorised person to comply with IhY 9”""’““‘1",’;9:::5:9” & Trans- '
hazardous waste in accordance with rule 7 of Hazardous Waste (Managsmen i has been issued bY
boundary Movement) Rules, 2008, A document no. HAZWAMS/23/2003 n this ragar“ an Gontrol Board
Central Pollution Control Board and s available on the web site of U.P. Pollu o
(www.uppcb.com)

18 Itshould be ensured that hazardous wastes shall be properly collected and packed In HDPE bags.and then

temporarily stored in a lined RCC tank/pit with suitable shed. (
19 An ETP sludge test report of a laboratory approved under E.P. Acl shall be submitted along wit"“‘

compliance of this letter of this office. hall be
20 Used oil shall be sold only to registered recyclers with Central Pollution Control Board. The record sha

maintained ; .
21 All recyclers (Waste oillLead/Nonferrous metal) a-wasle shall not operate without obtaining registration

from U.P. Poliution Cantrol Board. Applicant shall submit Form 13 within a month, y
22 The occupier, transporter and operator of a facllity shall be liable for damages caused to the environment [
resulting due to improper handling and disposal of hazardous wasle listed in schedule 1,2, and 3 and shall
" e liable to pay a fine as levied by the Stale Pollution Control Board under the rules. ]
23 You shall become the member of any common TSDF for S.L.F. (WS U.P. Waste Management Project
Kumbhi Kanpur Dehat permitted by U.P.P.C.B)., and start sending the stored hazardous wastes for final
disposal to the TSDF and report back 1o U.P.P.C.B. with the required manifesto (document of proof) within
nefthree month of this letter. The authorized Incineralor IS with M/s Bharat Oil Company, Sahibabad,
Shaziabad for oily waste and paint sludge only and common incinerator at Kumbhi, Ramabai Nagar, Uttar
Pradesh for other incinerable wastes.
24 \ncinerable waste can also be sent to an authorised Cement Kiln after taking authorization from U.P.P.C.B.
The Cement Kiln should have valid authorization from concerning SPCB and U.P.P.C.B. as well.
25 You are required to send the Hazardous wasle to TSDF/ Incinerator /Cement Kiln within Ninty days of its %
generation. B
26 Copies of Hazardous Waste Manifest in Form -13 shall be sent regularly to U.P. P.C.B. for each category .~
of waste sent to TSDF /incinerator / Cement Kiln. {
27 Emission from the Common/ Captive incinerator stack shall meet the prescribed standards under -

Environmental Protection Act. 1986.
Membaz'acratary

Copy to:- Regional Officer, U.P. Pollution Control Board, Bijnor for information and necessary action.

L e

Chlef Environmental Offlcer
(Circle-7)
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Letter No. - \1 ¥ 5| Dhampur, N. Rly,, Dist. Bijnor (U.P)

Pin Code - 246761
Tel: +91-1344-220662, 220009, Fax: 220(

E-mail: dsmdhampur@dhampur.com
Website: www.dhampur.com

To,

The Regional Director,

Central Ground Water Board Northern Region,
Bhujal Bhawan, Sector — B, Sitapur Road Yojna,
Ram Ram Bank Chauraha,

Lucknow (UP) — 226021

Ref.. NOC No.: CGWA/NGC/IND/ORIG/2017/2571 Dated — 18-05-2%+ /

Sub: Renewal of NOC for Abstraction of Ground Water for Industrial Use

Dear Sir,

In reference to the NOC Number CGWA/NOC/IND/ORIG/2017/2571 Dated — 18-05-2017
granted by Central Ground Water Authority, we are submitting herewith Application for
renewal of NOC. The necessary required documents are attached as under -

Enclosures -
1. Renewal Application Form 12. Flow Meter Log Book one month
2. Transaction Receipt 13. Flow Meter Photo Graph
3. Authority Letter 14. Piezometer Photogranhs
4. Self Compliance 15. Logbook of Piezometer one month
5. Compliance Report 16. Pre and Post Monsoen Ground Water
6. Layout Plan with Latitude & Longitude Test Report
7. Inspection Report- Renewal Checklist 17. Photographs of Pond
8. Copy of Previous NOC 18. Photographs of plantation
9. UPPCB valid Water Consent 19. ETP Photographs
10. Recharge Calculation 20. ETP Test Report
11. Tube-well Photograph 21. Reason for not Applying in Time

Documents
Thanking You,

Y ours dincerely,

AR MILLS LTD.
\‘ (Sugar Division)

b
e Y For DHAMPUR S

\'. ' -
\ \ {Authorized Signatory)

I ' CIN : L15249UP1933PLCO0OS 11
Corporate Office: 241, Okhla Industrial Estate, Phase-ll, New Delhi-110 020

Tel.: +91-11-30659400, Fax: 91-11-26935697

Branch Office: 1/125, Vijay Khand, Gomti Nagar, Lucknow - 226 010, Tel.: +91-522-239243

Sugar Units : 1. Dhampur, 2. Mansurpur, 3. Asmoli, 4. Rajpura, 5. Meerganj

Custillery : Asmoli & Dhampur
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Date - 31* Mar, 2019

Letter No. - 57-6M (&) / 12419

To,

The Regional Director,

Central Ground Water Board Northern Region,
Bhujal Bhawan, Sector — B, Sitapur Road Yojna,
Ram Ram Bank Chauraha,

Lucknow (UP) — 226021

Ref.: NOC No.: CGWA/NOC/IND/ORIG/2017/2571 Dated — 18-05-2017

Sub: Renewal of NOC for Abstraction of Ground Water for Industrial Use
————c vrater Tor Industrial Use

Dear Sir,

In reference to the NOC Number CGWA/NOC/IND/ORIG/2017/2571 Dated — 18-05-2017
granted by Central Ground Water Authority, we are submitting herewith Application for
renewal of NOC. The necessary required documents are attached as under -

Enclosures -
I. Renewal Application Form 10. Recharge Calculation
2. Transaction Receipt 11. Tube-well Photograph
3. Authority Letter 12. Flow Meter Log Book one month
4. Self Compliance 13. Flow Meter Photo Graph
5. Compliance Report 14. Piezometer Photographs
6. Layout Plan with Latitude & Longitude I5. Logbook of Piezometer one month
7. Inspection Report- Renewal Checklist 16. Pre and Post Monsoon Ground Water
8. Copy of Previous NOC Test Report
9. UPPCB valid Water Consent 17. Photographs of Pond

18. Photographs of plantation

Thanking You,
Yours Sincerely,

For DHAMPUR SUGAR MILLS LTD.
(Sugar Division)

Y




RENEWAL ofNOC INDUSTRY/
INFRASTRUCTURE Offline
Process

CENTRALGROUNDWATERAUTHORITY
(Constitutedunder section3(3)of theEnvironment(Protection)Act,lQBG)

APPLICATIONFORRENEWALOFNOCISSUEDTOEXiSTING INDUSTRIAL/
INFRASTRUCI'UREPROJECTSABSTRACTINGGROUND WATER FOR
EXISTING USAGE/WITH ADDITIONALREQUIREMENTDUETO EXPANSION
(Refer..Annexureforfillingupform — explanationofterms/detailsetc.)

1 General Information
(i) Nameofthelndustry/Infrastructure: S u gar Unit
(UnitName - DSM Sugar Dhampur (Sugar Division)
/Group Name, if any Dhampur Group
(ii) DetailsofProject:
Main Type of Industry /Infrastructure: Sugar Unit
Detailsofindustry Product/Process(For Industry only- Referannexurefordetails)
(iii) Locationdetailsoftheproject:(Attach siteplanandlocationmap)
1. Village/Town Name: Dhampur, Pincode: 246761
- Block/ TalukaName: Dhampur
Tehsil / TalukaName: Dhampur
DistrictName: Bijnor
. State/UTName: Uttar Pradesh
(Attach SitePlan /Map— Drawing/ MapshowingLocation with referencetomajor

landmark/Village/ Townof the area) (A4/A3size paperonly). D
(TickMarkif attached)

(iv)  Name: UrbanDevelopmentAuthority/ StatutoryNotified Industrial Area
/SEZ/Municipal Corporation/Gram-NagarPanchayat: Allahpur Gram Panchayat

(v) CommunicationDetails
(a) Complete Postal Addresswith Pincode :
DSM Sugar Dhampur (Sugar Division)
Village- Allahpur, Tehsil Dhampur
District :Bijnor — 246761

u.pP.
(b)  PhoneNo(landline):
(c) FaxNo.:

(d) MobileNo: 7895003657
(e)  Email-vijaymisra09@gmail.com

(vi) DetailsofEkistingNOC issued byCGWA(enclosecopy): D
(a) NOC LetterNo. CGWA/NOC/IND/ORIG/2017/2571

(b) Dateoflssuance... 28-04-2017

(c) Validity Till (Date/period, if anymentioned)...2 Years from the date of Issue

(d) ReasonfornotappIyingfcrrenewalbeforeexpiryofNOCValidity(Attach Affidavit)
Applying for renewal with Additional water requirement details
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(vii)  Purpose ofRenewal Application:

a) Whetherrenewal NOCapplicationforexisting groundwater useonly: NA

b) RenewalNOC applicationfor Renewalofexistinguseand permissionforadditional
requirement duetoexpansion ofindustryproject /increased demandofwater
requirement ininfrastructureproject: Yes

Breakupof WaterRequirement/RecycledWaterUsage:jIncludingExisting+AdditlonaI,if any)

(i) Total water requirement as on date —Summarized(a+b+c+d): 3180 m?/day

a) GroundWaterrequirement:
b) Surface Water requirement:
c) Proposed/Existingwatersupplyfromanyagency: N.A. m3/day
d) Recycled WaterAvailable for use: 1340m3/day

BreakupofGroundWaterR

: 1840 m?/day
:N.A. m3/day

1500 m?/Day

7 ExistingNOCPermission

_Additional Requirement,ifany

quirement(a) requestedin renewal application:
__Total Requirement

i

340 m?*/Day

1840 m*/Day

1840 m¥/year

(ii) Breakup of TotalWaterRequirement(a+b+c+d,above)and Usage:

(Pleaseencloseflowchartof water showing re

Infrastructureusagelisted intablebelow)

quirement ateach stageof Industry/

I Proposed TotalUse+ No. of Annual
Activity Ex sg]ngUse requirement Requirement operationaldays requirement
(m*/day) (m?/day) (m?/day) in a year (m¥/year)
IndustrialActivity/ 2035 485 2520 125 315000
CommercialUse*
Domestic/ 585 0 585 365 213525
ResidentialUse*
Greenbelt development/ 40 10 50 125 6250
Environment
maintenance
Other use/ 20 5 25 125 3125
FlushingReq. *
Grand Total 2680 500 3180 537900
*InfrastructureProject
(iii) Detailsof wateravailabilityfrom ETP/STPforRecycle/ Reuseusage:
Existing Proposed Total

a) Effluent generatedandtreatedinETP (MEE PLANT): 1567 m3/day 238 m*/day 1805 m?/day

b) Availabletreatedwater for usage: 1180 m*/day 160 m3/day 1340 m3/day

c) Effluent / Seweragedischargeafter treatment: ZLD m3/day ZLD m3/day ZLD m*/day

ZLD m3/year ZLD m3/year ZLD md/year

AvaiIabIetreatedeffluentusage:TotanuantitysameasZi(d)andz iii(b)above)

I Proposed TotalUse+
Euistinglice availability Availability
Reuse/Recycle UsageActivity (m*/day) (m*/day) (m?/day)
IndustrialActivity/ CommercialUse* 1120 145 i 1265
i
L
Domestic/ResidentialUse* 0 0 0
Greenbelt development/ Environmentmaintenance 40 10 50
Other use/ FlushingReq, * 20 5 25
Total 1180 160 1340

*InfrastructureProject



3, Detailsofgroundwater abstractionstructures:

Proposedstructure
Particul ExistingStructure (onlyincaseof
ars Expansion)
Numberofstructure 04 NO.
Tvpeofstructure(dugwell,tubeweil,borewell,dugcurn Bore Well
borewell)
Yearofconstruction 1966, 1966, 2003, 2003
Depth(meterbelowgroundlevel) 60
Diameter(mm) 200
Depthtowaterlevel{metersbelowgroundlevel) 22
Discharge(m3/hour) 108
Operationalhours/day 5
Operationaldays/year 125
McdeoﬂiftandHorsePowerofpump Submersible/3-50 HP, 1-80HP
Whetherfitted withmeterornot Yes
4, Compliancetothe conditions prescribed inthe NOC

S. No. Conditionsgiven in NOC Statusofcompliance # Remarks

1 Watermeter data ~Checkforgroundwater abstraction Complied

2 Implementation of RainwaterHarvestingProposal: Complied

Report andPhotographs

3 Water Level/ PiezometermonitoringData Complied

4 WaterQuality MonitoringData Complied

S Recycle- Reusedetails Complied

6 -

7 C
3 -

*[anyotherspecificconditionsmentionedinNOCLetter}
#(PleaseattachconsolidatedreportalongwithcoloredphotographsofconditionsofNOCinZ set)

5. Groundwater availabilityreport (Please enclose a comprehensive report/note on groundwater
condition/groundwaterqualityin  andaround 5km oftheareas)(Applicable onlyin  theexpansion
programmeoftheproject.)

5 Detailsofrainwaterharvestingandartificial rechargemeasuresfor groundwaterrechargeinthe area.

6 Copyof validreferralletter/Consentto operate asondateforExistingproject/ ExpansionProject
fromCentral PollutionControl Board/StatePollution Control Board/ Bureau ofindian
Standards/Ministryof Environment andForests/ State Level Environment Impact Assessment
Authority/Urbana Development Authority/MunicipalCorpetc.,or anyState/CentralGovernment
StatutoryBodymaybeprovided. - ATTACHED



®

Undertaking

Itis  tocertifythat  thedetailsand informationfurnishedabovearetruetothebest  of myknowledgeand

beIiefandlamawarethatifanypartofthedataf'informationsubmitted isfoundtcbefa!seormisleadingatanvstagetheapplication
willberejectedoutrightly.

Date: Name&
Signatureoftheapplicant*(Witho
fficialseal)

Place:

*Incasesignedbvanyauthorizedsignatory,thedetailsofthesignatorywiththeauthorizationshaIfbeenclosed.

!ncompfete/parﬁaﬂyﬂﬂedapp,‘icarianswou!dberejectedsummarﬂy.

Apph‘carionProformaissubjecrtomod.{,l’.r’cationfromtfmetotime.

RenewafafNOCshaﬂbedoneforthesamequantfty/groundwaterabstracr:‘onsrructure.
Appi.r'cationfeeofRs‘SOO/-lstobESubmittedr‘nrhefarmofdemanddmfromwnonName:PA O,CGWSB, givingother

Transaction Receipt —
Date —

Applicationalongwithattestedcopyof all mandatorydocuments/reportsetc., should besubmittedin2set,tothe
RegionalDirector,CentralGroundWaterBoard ofconcernedstate.
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Government of India

Central Ground Water Authority
Ministry of Water Resources,

River Development & Ganga Rejuvenation

ANR

CGWA/IND/Proj/2016-135-R

No.214(87) NRICGWA/2007- 512 Dated:- ) § APR 2016

To,

/s Dhampur Sugar Mills Ltd.,

Unit Dhampur
Village Allaihpur, Tehsil Dhampur
District Bijnor-246761, Uttar Pradesh

Sub:- Renewal of NOC for ground water withdrawal to M/s Dhampur Sugar Mills
Ltd., for their existing Distillery unt located at Village Allaihpur, Block
Allaihpur, District Bijnor, Uttar Pradesh — reg.

Refer to application dated 1.6.2015 & letter dated 5.3.2016 on the above cited
subject. Based on recommendations of Regional Director, Central Ground Water
Board, Northem Region, Lucknow vide his office letter No. 10(1)/CGWA/NR/GWC/15-
981 dated 12.6.2015; the presentation made before the commitiee on 20.02.2016 and
further deliberations on the subject, the renewal of NOC issued vide this office letter of
even no. dated 6.12.2007, is hereby accorded to M/s Dhampur Sugar Mills Ltd., for
their existing Distillery unt located at Village Allaihpur, Block Allaihpur, District (,4‘
Bijnor, Uttar Pradesh. The renewal is however subject to the following conditions:- '

1. The fim may continue to abstract 2400 m’/day (and not exceeding 6,48,000
mPlyear) of ground water through existing three (3) tubewells only. No additional
ground water abstraction structures 10 be constructed for this purpose without prior
approval of the CGWA.

2 All the wells to remain fitted with water meter and monitoring of ground water
abstraction to be continued on regular basis at least once in a month: The ground
water quality to be monitored twice in a year during pre monsoon and post
monsoon periods.

3. Mi/s Dhampur Sugar Mills Ltd., shall continue to implement ground water recharge
measures to the tune of 2,68,584 m'/year for augmenting the ground water
resources in consultation with the Regional Director, Central Ground Water Board,
Northem Region, Lucknow. Firm to implement recharge measures by constructing
recharge shafts in the ponds adopted and complete report with computations and

West Block - 2, Wing - 3, Sector - 1, R.K. Puram, New Delhi - 110066
Tel : 011-26175362, 26175373, 26175379 » Fax : 011-26175369
Website : www.Cgwa-noc.gov.in
W guaa e - §IX guEE o
CONSERVE WATER - SAVE LIFE
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Dhampur Sugar Mills Limited

+*  Date — 20" Feb, 2019

- Chemical Division
_ : Dhampur, N. Rly., Dist. Bijnor (U.P)
Letter No. - Nx = ] Pin Code - 246761

Iel: +91-1344-220662, 220009, Fax: 220006
E-mail: dsmdhampur@dhampur.com
Website: www.dhampur.com

To,

The Regional Director,

Central Ground Water Board Northern Region,
Bhujal Bhawan, Sector — B, Sitapur Road Yojna,
Ram Ram Bank Chauraha,

Lucknow (UP) — 226021

Rei.: NOC No.: C

Sub: 2" Renewal of NOC for Abstraction of Ground Water for Industrial Use

Dear Sir,

In reference to the NOC Number CGWA/ IND/PROJ/2016-135-R Dated — 08/04/2016
granted by Central Ground Water Authority, we are submitting herewith Application for 2"
renewal of NOC, The necessary required documents are attached herewith. List of attached
documents are as under -

Enclosures -
1. Renewal Application Form L Ja 10. Recharge Calculation
2. Transaction Receipt 11. Tube-well Photograph
3. Authority Letter , 12. Flow Meter Log Book one month
4. Self Compliance : 13. Flow Meter Photo Graph
5. Compliance Report 14. Piezometer Photographs
6. Layout Plan with Latitude & Longitude 15, 1.ogbook of Piezometer one month
7. Inspection Report- Renewal Checklist _ 16. Pre and Post Monsoon Ground Water
8. Copy of Previous NOC Test Report
9. UPPCB vaiid Water Consent 17. Phoiographs of Pond

18. Photographs of plantation

Thanking You,
Yours Sincerely,

For DHAMPUR SUGAR MILLS LTD.
Distillery Division)

e

(Authorized Signatory)

CIN ; L15249UR 133 3P LS

Corporate Office: 241, Okhla industrial Estate, Phase-fll, New £ o
. Tel.: +91-11-30659400, Fax:®
8ranch Office: 17125, Vijay Khand, Gomti Nagar, Lucknow - 226 010, Ti
Sugar Linits : 1, Dhampur, 2. Mansurpur. 3. Asmoli,

Distille




~ /‘Government of India
Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
T (Application For Renewal of NOC)

Application Number : 21 -4/87/UP/IND/2007
Old Application Number : 21 -4(87)/INR/ICGWA/2007
Applied For Renewal : 2nd

1. General Information:

Water Quality: ' "~ Fresh Water

Application Type Catagofy! Typé-of Appltbatioh: Distilleries S N _
(i) Name of Industry: ' M/S DHAMPUR SUGAR MILLS LTD.
(ii) Location Details of the Industrial Unit- (Attach Site Plan and Certified Revenue Sketch) (§) 2

Address Line 1 : M/S DHAMPUR SUGAR MILLS LTD.
el S N _ )
Address Line 3 :

State: " : LD UTTAR PRADESH
District: a - i i BIJI_\I_dFi_ i
Sub-District: i T DHAMPUR
Village/Town: ‘ - T Alhaipur (CT) =
Area Type : T Non-Notified

Area Type Category : ) Safe e D

(iii) Communication Address
Address Line 1:

8 pvisioN)
Address Line 2: DHAMPUR, DISTRICT - BIUNOR
Address Line 3: . I e P S S
D UTTAR PRADESH
District: X e T
M e s DHAMPUR
Pincode: i i i S - e

Phone Number with Area Code: i i e e -
T T S R e

917895003657

Fax Number:

E-Mail: N s Sy .Vi_ia-ymiér;b@@;rﬁafobﬁ_ L
(v) Details of Existing NOC issued by CGWA (enclose copy) e

N, - . -

Date of Issuance:

Vailidity (Start): = T 08042016

Validity (End): = § 07/04/2019

CGWA/NOC/IND/REN/1/2015/0135
08/04/2016 R S

Reason for not applying for renewal béim:e“expiry of NOC Manually ama_d Dated - 14-09-2018.
Validity (Attach Affidavit):

(vi) Purpose of Renewal Application: - Existing Ground Water

17/02/2019 07:08 PM Page 1 of

M/S DHAMPUR SUGAR MILLS LTD.(DISTILLERY
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Ministry of Water Resources,

Government of India
Central Ground Water Authority (CGWA)
River Development and Ganga Rejuvenation

Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC

Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/87/UP/IND/2007
Old Application Number : 21 -4(87)/INR/ICGWA/2007
Applied For Renewal : 2nd

2. Details of Water Requirement (Fresh and Recycled Water Usage):
(Please Enclose Water Flow Chart of Activities and Requirement of Water at each Stage) ($)

(i) Total Water Requirement (a+b+c+d) (m3/day)

Additional

! Existing ' Total
Water Requirement Datails'(Fresh Water) '(m:ilday] i BT
(a) Ground Water Requirement (m3/day): | 240000/ 0.00 2400.00
(b) Surface Water Available ' 000, 0.0 0.00
(Canal, River, Ponds etc.) (m3/day): _ B SPNLE .
(c) Water Supply from Any Agency 0.00| 0.00. 0.00
(m3/day): ; RN :
Total Fresh Water Requirement 2400.00 0.00 2400.00
@sbro)mdday): | il -
(d) Recycled Water Usage (m3/day): 2352.00| 0.00. 2352.00
Total Water Requirement : 4715200  0.00| 4752.00
(a+b+c+d)(m3/day)
(i) Breakup of Water Requirement and Usage:
Activity T f éxﬁﬁng “_E__'Add_itional Total ~ No.of | Annual
. Requirement 1 Requirement | Requirement |Operational Days | Requirement
(my/day) | (mdiday) | (md/day) | inaYear |  (mdlyear)
Industrial Activity 4?02.00'; 0.00 4702.00 365% 1716230.00
Residential / " 10.00| 000 1000 365 3650.00
Domestic it IR _ : _
Greenbelt 20.00 0.00 20.00 365 7300.00
Development
[Environment
Maintenance _ _ | B o
Other Use 20.00 0.00 20.00| 365 7300.00
Grand Total | 4752.00 0.00 415200 1734480.00
(iii) Details of Water Availability from ETP / STP for Recycle / Resuse usage: Jaan
T T Existing T Additional : Total
' (m3/day) | No. Of | (msfyee;r) | (mS}day) i No. Of (mgly;;r} ' (rn_:i!cE;)_l {_:hSIf;;f)-
= el Days | Days " | 1
Effluent / Sewerage 2380.000 365 | 868700.00 2380.00' 868700.00

generated and

treated in ETP/STP:|

Availability treated | 2352.00

{Effluent / Sewerage | -
: for usage:

Effluent / Sewerage

discharge after
treatment:

365 | 858480.00

28.00 365 | 10220.00

2352.00/ 858480.00

28.000 10220.00

(iv) Availability treated efflu'en-t usage : Totél_luc‘juantity same as 2 i (d) and.ﬁ Il{b) above

17/02/2019 07:08 PM Page 2 of 7
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Government of India

Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
2 (Application For Renewal of NOC)

Application Number : 21-4/87/UP/IND/2007

Old Application Number : 21-4(87)/NR/CGWA/2007

Applied For Renewal : 2nd

Industrial Activity / (fbmmercial Use
Domestic / Residential Use

Greenbelt develupr'na-rl't i .El;\;'-iorment
maintenance

Other Use / Fiushlng'ﬁef;. -5
Total :

3. (a). Groundwater Abstraction Structure- E
Number of Existing Structures:

SNo. Type of Depth
Structure (Meter) |« R |
Name / Year / Water
of Diameter | Level
Construction (mm) | (Meters |
below
 Ground |
 Level) |
1 Borewell /- 100.00/ 18.00
100
2 Borewell /- 100.00/ ! 18.00
100
3 Borewell /- 100.00/ 18.00
100

0.00

Existing
(m3/day)
B 2312.00
at 2000]
! 20.00|
2352.00
Xisting:
3

i bapth _-'Dl_scharge i Dp"er_at'lo | Mode

m3/Hour) |nal Hours|  of
| (Day)/ Lft |
| Days Name |
| (Year) |

50.00/18/365 Submer

‘sible
(Pump

50.00(18 / 365
! 'sible
Pump

50.00(12/ 365
| sible
I ‘Pump

(b). Groundwater Abstractl'on S&uctum- Ad:clltlonélﬁ

Number of Additiéna‘l Structures:

17/02/2019 07:08 PM

Submer

1Submer |

...

Additional
availability

0.00
0.00

Horse

Power
of

Pump

Fitted
with
Water
Meter

e L
50.00|Yes

Whéfher -

_ Dated- 08-04-2016

Total Use +
Availability
(m3fday)

2312.00
0.00
20.00
20.00
2352.00

|Whether Permission
Registered
. with CGWA | i so
Details Thereof

' Yés!

{CGWAJIND/Proj/
2016-135-R

21-
|4(87)/NR/ICGWA/
12007-542

Dated- 08-04-2016
Yes/
CGWAJIND/Proj/
'2016-135-R

21-
4(87)/NR/ICGWA/
12007-542

Yes / R
CGWAJIND/Projl 'ﬁ-
2016-135-R :
21-

4(87)/NRICGWA/
2007-542

|Dated- 08-04-2016

Page 3 of 7



Government of India

Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

"__ Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/87/UP/IND/2007

Old Application Number : 21-4(87)/NR/ICGWA/2007

Applied For Renewal : 2nd

SNo. Type of Depth Depth |Discharge Operatio Mode
Structure (Meter) to | (m3/Hour)  nal of
Name / Year I | Water Hours Lift
of Diameter | Level (Day) / Name
Construction (mm) | (Meters Days
below (Year)
Ground
Level) i
4. (a). Compliance to the Condition prescribed in the NOC
SNo. Conditions given in NOC | Compliance Conditions
) Applicable
Area Specific Plantation Yes
Domestic Water School Sanitation ‘No
Groundwater quality monitoring - Pre | Yes
‘monseon and Post monsoon s
4 Maintenance of recharge structures Yes
5 Number of Pizometers as per NOC and |Yes
Water Level Record o [
6  Number of Tubewells Borewales as per |Yes
NOC e
7 Pizometer fitted with AWLRs with |Yes
telemetrry as per NOC R
8 Quantum of Groundwater as per NOC  |Yes
-9 Recharge through ponds :Yes
10 'Recycle and reuse of water Yes
11 'RWH and AR structures implemented Yes
12 Submission of Compliance report to the |Yes
Region i _ _
13 Water conservation measures |Yes
14 Water Security Plan of vilfages No
15 Well monitored around the plant Yes
premises i S (e
16 Wells fitted with water meter and its Yes
Record
(b). Compliance to the Condition prescribed in the NOC - Other
SNo. Conditions given Iin NOC
1 No other specific Condition.

17/02/2018 07:08 PM

Horse Whether Whether
Power | fitted Permission
of ' with Registered
Pump Water with
Meter CGWA | If
| S0
I Details
i Thereof

~ |Compliance submitted
INOT APPLICABLE

'Compliance submitted
‘—ﬁ%_Comﬁl_ia—nce submitted
|Compliance submitted

idompliance submitted
'Compliance submitted

: 'e-éomplia_l-'l_éa- submitted

e T

Com pliance submitted
'Compliance submitted

‘Compliance submitted

- |Compliance submitted
NOT APPLICABLE

e e e - ——

|Compliance submitted

Status of Compli'ance

Compliance submitted

] Status of Conﬁ:llance

—
| Submitted

Page 4 of
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Government of India
Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

* Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/87/UP/IND/2007
Old Application Number : 21-4(87)/NR/ICGWA/2007
Applied For Renewal : 2nd

5. Groundwater Availability (Please Enclose a Comprehensive Report / Note on Groundwater Condition /
Groundwater Quality in and Around the Area) Applicable to Industries Consuming Greater Than 500 m3/day and /
or having a Land Area of Greater Than 2 Ha.- ($)

Already Submitted

6. Details of Rainwater Harvesting and Artificial Recharge Measures for Groundwater Recharge in the Area. If the
Firm has Proposed to take up Rainwater Harvesting and Recharge outside the Industrial Unit Premises, then
provide NOC from the Concern Authority / Agency where the Harvesting Measures are Proposed, if Already
implemented, details may be furnished. (Attach Report on Comprehensive & Feasible Rainwater Harvesting /
Recharge Proposal).- ($)

ATTACHED
INDUSTRIAL USE- Self Declaration

] Itis to certify that no case related to ground water withdrawal/ contamination is pending against the industry/ project/ unit as
on date. Any such case filed against the company/ project/ unit in respect of ground water withdrawal/ contamination during
the pendency of this application shall be immediately brought to the notice of CGWA.

It is to Certify that the Details and Information furnished above are true to the best of my Knowledge and Belief and | am
aware that if any part of the Data/Information submitted is found to be false or misleading at any stage the application will be
Rejected Out Rightly. ;

1. Application Proforma is Subjei::i to Modification from Time to Time.

2. Application should be submitted to Regionéi Office.

Regional Director,Central Ground W;t_e; Board Northern Region, Bhujal Bha\fa_;i,- §e_étor-B. Sitapur Road Yojna, Ram
Ram Bank Chauraha, LUCKNOW, l._!'_I'J'QR_I'-fRADESH, 226021

3, Incomplete Application will be Summarily Rejected.

Submitted Application will not be Processed till the Print Out of the S_I_g_ri;a‘éompleta Ap;iiéatlon is Subﬁiiﬁeﬁ to
Regional Office. e S M e (N D Nl e i

4. Applicant has to Submit Processing Fee of Rs. 500.00/- (Rupees Five Hundred Only) through NON TAX RECEIPT PORTAL
(https://bharatkosh.gov.in). A receipt will be generated. Please fill in the Transaction Ref No. and Date from the receipt, in print out of.
application and attach receipt alup_g_ w_ith h_ard copy pf agr_}!i@l_igp:
Bharatkosh Details:-

. Transaction Ref
Number:-

Dated:-

Note:- The Processing Fee is Non-Refundable. App_llcant should ensure and Checi--éii‘g_ll_:illtyrﬁ'f Submission of Appllcatidr;
and Required Documents before Submitting Online Application.

Attached Files:

1). Site Plan : (Refer: 1 (ii))
No Attachment Found!

2). Certified Revenue Sketch : (Refer: 1 (ii))
No Attachment Found!

3). Reason for Not Applying for Renewal before Expiring NOC : (Refer: 1 (v))
No Attachment Found!

17/02/2019 07:08 PM Page 5 of
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Government of India
Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/87/UP/IND/2007
Old Application Number : 21-4(87)/NR/CGWA/2007
Applied For Renewal : 2nd

4). Existing NOC : (Refer: 1 (vii)) .
S.No Attachment Name File Name
1 NOC 542 e ~ NOC 542,jpg e
5). Enclose Flow Chart of Activity and Requirement of Water: (Refer: 2)
j No Attachment Found!

6). Groundwater Availability Report : (Refer: 4)

No Attachment Found!

7). Details of Rainwater Harvesting / Artificial Recharge Measures : (Refer: 5)

S.No Attachment Name i File Name

1 Artificial Recharge Calculation. pdf . 'Aruf cial Recharge Calcutatlon pdf

8). Authorization :

S.No Attachment Name Flle Name

1 Authorization.pdf ' ' |Authorization. pdt
9). Extra Attachment :

S.No Attachment Name File Name

1 Compliance Reecrt DSM Distillery Comphance Report DSM Dlstrllery pdf
10). Compliance to the Condition prescribed in the NOC

SNo. Conditions glven in NOC ] e " Attachments
| S.No.  Attachment Name ; File Name
1 Area Specific Plantation " No Attachment Found!
2 Domestic Water School Samtauon No Attachment Found!
3 Groundwater quallty momtonng Pre 1 GWQ.jpg '}GWQ.jpg
monsoon and Post monsoon |
Maintenance of recharge structures E il -Recharge Structure ]Recharge Structure Jpg
Number of Ptzometers as per NOC 1 .Plezometer lPlezometer jpg
and Water Level Record | e~ i
6 Number of Tubeweile Bcrewales as E 1 |{Borewell |Borewell.jpg
per NOC o P il
7  Pizometer fitted with AWLRS with 1 |DWLR [DWLR jpg
telemetrry as per NOC |
8 Quantum of Groundwater as per NO _l 1 |NOC 542 INOC 542 P9
Recharge through ponds | 1 |Recharge Structure [Recharge Structure Jrg
10 Recycle and reuse of water 1 IMULTI EFF ECT MULTI EFFECT EVAPORATOR

[EVAPORATOR __|.jpg

11 RWH and AR structures implemented e 'Recharge Structure lRecharge Structure. 1pg

17/02/2019 07:08 PM Page 6 of
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Government of India

Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application Number : 21 -4/87/UP/IND/2007

Old Application Number : 21-4(87)/NR/ICGWAJ/2007

Applied For Renewal : 2nd

12 Submission of Compliance report to 1 Compliance '5 Compliance Submission

the Region _
13 Water conservation measures
14 Water Security Plan of villages

15 Well monitored around the plant
premises

i Submission Receipt |Receipt.jpeg
No Attachment Found!

No Attachment Found!
"No Attachment Found!

16 Wells fitted with water meter and its 1 Borewell iBorP,weIl.jpg

Record

11). Compliance to the Condition prescribed in the NOC - Other

SNo. Conditions given in NOC
1 No other specific Condition.

Date :
Place :

Associated User:  dsmdhampurdistillery
Submitted By User : dsmdhampurdistillery
Submission Date:  17/02/2019

sy

| ~Attachments
| S.No. | Attachment Name File Name
“No Attachment Found! i

Name & Signature of the applicant
(with official seal)

* |n case signed by any authdrized siér'xatory, the details of the signatory with the authorization shall be

enclosed.

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

17/02/2019 07:08 PM Page 7 of
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Annnwrs__g‘_‘:—

==  UrTARPRADESH POLLUTION CONTROL BOARD
N5 T.C.12 V, VIBHUTI KHAND, GOMTI NAGAR, LUCKNOW
AR CIMaz N ' Dkat: .3 e -4~
I. Number of authorisation and date of isster 5'5.‘-} hey fuiy, - 181y as aboe

2. Reference of application (Ne. and date):
T Mr. Mulkesh Kashyap of M/s Dham
hereby granted an authorisation based on th
of hazardous wastes as perfollo wing defails;

D__egg ils of Agmgrlgatlog

e enclosed signed nspection report for generation, storage & disposai

EI_'_] Cutegory of Hazardous waste as per Authorised mode of disposal or [ Quantity /Annym —7
L N¢. Schedule LH and 11 of these rules Reeyele or utilization ar co-
U] S ' L processing, etc. NER L e IS l i
| I.| S’t‘llcdu[g__l»(inf S1(O0Il & Greese) I'SDF 1200 Lir/Annum f 1

The vuthorisation shall be valid for a period of Five Year from the date of issug, if not suspended or cancelled
earlier, -_— =
The authorisation is subject to the following general and specific conditions.

| B

A. General conditions of authorisation:

The aitharisation shall compiy with the provisions of Envirenment (Protcction) Act 1986 and rules made there

under *

2. The authorisation or its renewal shall be produced for inspection ar the request of an oHicer of the LU.p. Pollution
Conrtrol Board,

3. The person authorised shall not rent lend, sell, transfer or otherwise transport the herardous wasies Withau
ubiinig prior permission of tie U,p, Pollution Control Board. i

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by the
person authorised shall constitute a breach of this authorisation.

3. The person authorised shall implcment_Emefgenw Response Procedure ( ERP) for which this authorisation 15
heing granted considering all site specific possible scenarios such as spillages. leakages. fire etc. and their possibile
impacts and also carry out mock drill in this regard at regular interval of time; :

6. The person authorised shail comply with the provisions outlined in the Central Pollution Control Board guidelines
on “lniplementing Liabilities for Environmental Damages due to Handling and Disposal of Hazardous Waste and
Penalty”

7. Itis the duty of the authorised person to take prior permission of the U.p. Pollution Conirol Board 1o close down
the facility.

8. An application for the renewai oi an authorisation shatl be made in form 1, belure jia ERPHS U5 e dowin i aulhs
118 filrther brought o your notice that as per the order dated -1 1-2003 passed Oy the Han'ble Supreme:Conn i
WP. (¢} No. 657 of 1995, no industry covered under Hazardous and other Wastss (Management wind

Iransboundary Movement) Rules. 2016 shali be allowed 10 operate-without valid authorisation. it ic ey provadesd
in the same orders that industries which are not compiying with the conditions of authorisation shall ot e
allowed 1o operate. Hence in case you fail 1o apply for authorisation, betore its expiy or fuil 1o LCOnps walh
conditions of the-earlier autherisation issued to you, closure order shall be issued Agamst your industes svithous
any further notice.

9. Apnual return shall be filled by June 30* for the period ensuring 31 March of the Year

10, The wastes must be safely collected in leak proof containers and shall be duly marked in a manne: suitable ti
handling, storage and transport and the packaging shall pe easily visible and be abje 10 withstand physical
conditions and climatic factors, All hazardous waste comainers “bags shall be provided with 3 general label, The
storage area should be at an isolaied Spot in the premises and must be fenced, covered and duly marked.

L1, The authorized person/agency shall ensure that no adverse impact on the air, soil and water ncluding groundwater
takes place due to activities for which authorization has been requested. Comprehensive safety measures must be
followed in handling of wastes and the staff must be properly trained.

- Sugar Mills Ltd, (Sugar Unit) Asmoli Sambhal, Moradabad .
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maintain records on Form 3 and present it to Board's inspecting officials.
13. In case of occurrence of an accident, complete details on form must be sent 1o U.P. Pollution Control Board at the
carliest along with details of mitigative and remedial measures ta 3 ;
14. The authorised person shall not receive, collect, or store any hazardous waste from any unauthorised Qccupier ar
generator of hazardous wastes. In case any hazardous wastes i§ sold 1o any other reprocessing unit it must be

I2. The applicant must file returns on preseribed Form 4 along with.a compliance report of this letter and shouldd ilso

ensured that such unit is fully complying with environmental requirements and has a valid authorisation of the

Board.

I5. In no case any hazardous waste: shall be disposed off on land, in any drain or stream. All spitlages of hazardous
chemicals, used containers, of hazardous chemicals such as flammable corrosive, explosive and loxic natre st
be sarc)) collected and stored. Non-compatible wastes must be suitably and safely handled.

16. It is within the powers and functions o ‘the U.P. Pollution Control Board 1o madify / revoke the terms and
conditiens of the authorisation issued under the Rule - 7 of Hazardous gnd Other Wastes {Mapagemeii &
Transboundar Movement) Rules. 2016, S

I7. You are directed to display on-line data/display board outside the main 1acTony: gule Wil reduedias g iants
hature of hazardous chemicals being handled in the plant, including waste water and wir
hazardous waste generated within the factory premises. Necessary compliance should be sent willun |3 ditsn i
receipt of this letter. : - i

I8, It is the mandatory duty of the authorised person o comply with the guidelines for wransportatien of hugudins
waste 11 accordance with rule 18 of Hazardous and Other Waste (Management and Tran boundary Movenie
Rules, 2016,

19. It should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags and ihen
temporarily stored in a lined RCC tank/pit with suitable shed.

20. An ETP sludge test report of a laboratory approved under E.P, Act shall be submitted along with compliance of 5
this letter of this office. e

21, Used oil shall be sold only to recyclers registered with U.P. Pallution Control Bourd. The record shall be
maintained, ;

22. The occupier, transporter and operator of a facility shall be liable for damages caused 1o the environmen: resulting
due to improper handling and disposal of hazardous waste listed in schedule | 2. and 3 and shall be liable 1 pis 4
fine as levied by the State Pollution Control Board undet the rules. = :

22, Dewils of raw material Which is | Hazardous waste and product along with qugnuity shall oc sent wih sea qurab

24. You shall become the member of any common TSDF for S.L.F. (M/S UP Wasie Managenient Privieg: kil
Kanpur Dehat or M/s Bharat Oil & Waste Management Lid., Kumbhi, Akbarpur. Kunpir Dehat. permation fu
UP.P.CB), and start sending the stored hazardous wastes for final disposal 1o the 1SDI and repor back &
UPP.C B. with the required manifest (document of proof) within one/three month of this letter “The gutho o |
incineraior is with M/s Bharat Oil Company, Sahibabad, ‘Ghaziabad for oily waste and pun sluckge onfs an
common incinerator at Kumbhi. Kanpur Dehat, Utar Pradest for other incinerible wastes, e aiihorte
incineraior is alse with U.P. Waste Management Lid., Kumbhi, Akbarpur, Kanpur Dzhar,

25, You are required to store the hzzardous waste safely and send it to I'SDF/incinerator within Ninty days Sin
months o1 its generation,

26. Copies of Hazardous Waste Manifest in Form-10 shall be sent regularly to U.P.P.C.B, for each caiegory af o
sent 1o TSDF ! Incinerator, BRTLERRER . T e b meE e

27. Emission from the Commen / Captive incingralor stack shall meet the prescribed standards Under Environmental
Proteciion Acl, 1986.

LR (o2 S EITE BRNRLATE

AT

= (Ashish Tiwary) . —

Member Secretar

Copyto::  Regional Officer, U.P. Pollution Control Board. Moradabad for information and NeCEISany ACHun

(AmM L andr
Chief Environmental Ofticer
Circle -7

#
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MEMBER SECRETARY Government of India

Central Ground Water Authority

Ministry of Water Resources,
River Development & Ganga Rejuvenation

File No: - 21-4/1254/UP/IND/2016 - [0 &

NOC No: - CGWA/NOC/IND/ORIG/2017/2575

Rate:-2. 3 MAY 2017

To,

\..'"ﬁ;lr’s Dhampur Sugar Mills (Asmoli Unit),
Village Asmoli, Tehsil Sambhal,
Uttar Pradesh- 244304.

Sub: - NOC for ground water withdrawal to M/s Dhampur Sugar Mills (Asmoli Unit)
in respect of their existing Sugar manufacturing unit located at Village Asmoli,
Block Asmauli, District Sambhal, Uttar Pradesh - reg.

Refer to your application on the above cited subject. Based on recommendations of
Regional Director, Central Ground Water Board. Northern Region, Lucknow vide their
recommendations dated 22/03/2017 and further deliberations on the subject, the NOC
of Central Ground Water Authority is hereby accorded to M/s Dhampur Sugar Mills
(Asmoli Unit) in respect of their existing Sugar manufacturing unit located at
Village Asmoli, Block Asmauli, District Sambhal, Uttar Pradesh. The NOC is,
however subjéct to the following conditions:- !

1. The firm may abstract 800 cu.m/day (and not exceeding 1,12,500 cu.m/year) of
ground water, through existing three (3) borewells only. No additional ground water
abstraction structures to be constructed for this purpose without prior approval of the
CGWA.

2. All the borewells to be fitted with water meter by the firm at its own cost and
monitoring of ground water abstraction to be undertaken accordingly on regular basis,
atleast once in a month. The ground water quality to be monitored twice in a year during
pre- monsoon and post- monsoon periods.

3. M/s Dhampur Sugar Mills (Asmoli Unit) shall, in consultation with the Regional
Director. Central Ground Water Board, Northern Region, Lucknow implement ground
water recharge measures to the tune of 4,44,000 cu.ml/year as proposed, for
‘augmenting the ground water resources of the area within six months from the date of
issue of this letter. Firm shall undertake periodic maintenance of recharge structures at
its own cost,

4. The photographs of the recharge structures after completion of the same are to be
furnished immediately to the Regional Director. Central Ground Water Board, Northern
Region, Lucknow for verification and under intimation to this office.

West Black - 2 Wing - 3, Sector - 1, R.X. Puram, New Delhi - 110066
Tel : 011-261 /5362, 26175373, 26175379 » Fax - 01 1-26175369
Website : www.cgwa-noc.gov.in

e §eie OF - wey quEm e
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CONSERVE WATER - SAVE LiFE
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5. The firm at its own cost shall install two (2) piezometers fitted with automatic water
level recorder with telemetry system at suitable location and execufe ground water
regime monitoring programme in and around the project area on regular basis in
consultation with the Central Ground Water Board Northern Region, Lucknow.
6. The ground water monitoring data in respect of S. No. 2 & 5 to be submitted to
Central Ground Water Board Northern Region. Lucknow on regular basis at least once
in a year.

7. The firm shall ensure proper recycling and reuse of waste water after adequate
treatment.

8. Action taken report in respect of S. No. 1 to 7 may be submitted to CGWA within one
year period.

9. The permission is liable to be cancelled in case of non-compliance of anv of the
conditions as mentioned in S. No. 1 to 8.

10. This NOC is subject to prevailing Central/State Government rules/laws or Courts
orders related to construction of tubewell/ground water withdrawal/construction of
recharge or conservation struclure/discharge of effluents or any such matter as
applicable. :

11. This NOC does not absalve the applicant / proponent of this obligation / requirement
to obtain other statutory and administrative clearances from other statutory and
administrative authorities

12. The NOC does not imply that other statutory / administrative clearances shall be
granted to the project by the concerned authorities. Such authorities would consider the
project on merits and be taking decisions independently of the NOC.

13. This NOC is valid from 03/05/2017 till 02/05/2019.

e —

\ e ""’rlit”'

~ L

Member Secretary

Copy to:

1. The Member Secretary Uttar Pradesh Pollution Control Board, PICUP Bhawan, Third
Floor, B-Block, Vibhuti Khand, Gomti Nagar, Lucknow, Uttar Pradesh with a request to
ensure that the conditions mentioned in the NOC are comnlied by the firm. The
District Magistrate, District Sambhal, Uttar Pradesh.

2. The District Magistrate District Sambhal, Uttar Pradesh for necessary action.

3. The Regional Director. Central Ground Water Board Northern Region. Lucknow. This
has reference to your recommendation dated 22/03/2017.

4. TS to the Chairman, Central Ground Water Board, Bhujal Bhawan, Faridabad,

Haryana.
5. Guard File 2017-18.
Member Secretary
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SITE INSPECTION FOR VERIFICATION OF COMPLIANCE OF CONDITIONS OF NOC BY

INDUSTRIES / INFRASTRUCTURE / MINING PROJECTS

Namé of industry/infrastructure/mining project: -M/s Dhampur Sugur Mills

1.
(Asmoli Unit)
2. Village/Block/District/State: Asmoli/ Asmoli/Sambhal/ Uttar Pradesh
3. Date of issuance of NOC: 23 May- 2017
4. Date of latest renewal (if any): Not Applicable
5. Validity of NOC (Years): 03.5.17 to 02.05.19 (Two Year)
6. Monitoring of compliance of conditions laid down in the NOC:

Sl. Conditions as per NOC Compliance status observed Remarks

No

1. | Quantum of Quantum Abstraction data received
ground water | 900 m’/day | withdrawn by |891 m3/day (May 2017 to 22 " November
withdrawal 112500 the firm 111368m3/yr -2019)

m3/yr (Check log Average of two Ground water withdrawal
book) year (October within permitted limits.
2017 to September | Compliance done as per NOC
-2019) Condition. ; !
2. | No.of No. of TWs/ Compliance done as per NOC
TWs/BWs 03 (Three) BWs 03 (Three) Condition.
' constructed
3. | Wellsfitted | Allwellsto | Check at site Compliance done as per NOC
with flow be fitted 03 (Three) Condition.
meter with flow
meters

3a. | Functional All flow Are all flow Yes Compliance done as per NOC
status of flow | meters meters in Condition
meter should be working
e functional | condition? :

3b. | Submission GW Whether Yes/No. Month up | Compliance submitted at the
of data on extraction ground water | to which data time apply of reaewal.

GW data to be extraction data | submitted:
extraction to | submitted submitted to Yes
CGWA to CGWA cGwA

; periodically

4. | No. of No. of
piezometers | 02 (Two) piezometers 04 (Four) Compliance done as per NOC
to be constructed Condition.
constructed (Check (Attach

monthly water | photograph)
level data)

5. | No. of No. of DWLR are yet not fitted in
piezometers | 02 (Two) piezometers 04 (Four) piezometrs. Water level are
to be fitted fitted with being monitored by manually
with AWLR/DWLR two times in the month and
AWLR/DWLR . with/without data recorded in register.
with/without telemetry Firm has advised to install
telemetry immediately AWLR/DWLR with

telemetry and sent
photographs and DWL data to
i\ Regional office.
5a. | Submission | Monthly WL | Whether yes Compliance submitted at the
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the premises

ponds

1. Rustampur

Locations of Niyawali
structures 2. Daboi

3. Buknala
Whether all 12 no of recharge
the structures | shafts are
are maintained | constructed.

of water data to be | monthly water time apply of renewal.
level datato | submitted level data
CGWA to CGWA submitted to
Regional Office :
Monitoring GW: quality | Whether Yes Compliance submitted at the
of GW to be quality data time apply of renewal.
quality monitored | submitted to
Regional Office
7. | No.of wells | Both in core | No. of wells -
to be and buffer | monitored Not Applicable
monitored zone around the
around the industry
mining area ¥
7a. | Submission Pre and Whether Not Applicable -
of water Post water level
level data monsoon data of wells
data monitored
submitted to
; Regional Office
8 | Annual 444000 Quantum of 565434 Total Ground Water recharge
quantum of | m*/annum | water m®/annum implemented to a tune of
water to be harvesting/rec 565434 m3/annum.,
harvested/ harge as Recharge implemented
Recharged implemented through adopting ponds in the
by the firm villages by constructing 12 no
of recharge shafts in the ponds
in three villages .
Compliance done as per NOC
Condition
8a. No. and type Not Implemented [ Firm is planning to construct
of Recharge RTRWH structures in the
structures premises. Suggestion have
implemented been given to firm for its
inside the implementation.
premises
Whether -
structures are
maintained
properly
8h. No. and type Area of pond Ponds adopted having an area
of Recharge having 10.471 ha of 10.471 ha. in Rustampur
structures by constructing 12 Niyawali, Daboi and Buknala
implemented | no of recharge villages by constructing
outside shafts in village recharge shafts Thus, total

recharge implemented to a
tune of 565434 m3/annum .

Compliance done as per NOC
Condition
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9. | Recycling /re-use of Check at site the STP/ETP | Yes ETP installed of 2400
water installed (Attach KLD capacity.
photographs)
10. | Water conservation Initiatives taken by the Yes Treated water used
measures (e.g: firm (Attach in industrial and
adoption of pounds) photographs, if any) green belt activities

and plantation
carried in 52 acres
area as on date.

11. | Water from Activity for which water | Not
dewatering in from dewatering project | Applicable
mining/infrastructure Is being used
projects to be put to
gainful use

@

o

: e s — —
i,
el :

/

Name & signatdre of Projéct proponent Name & sign’atufe' of Inspecting
/Representative of the firm officer from Regional Office
y Status of Compliance of NOC Conditions: Fully / Partialiy / Non-Compliance

8. Valid reasons for non-compliance, if any :

9. Whether action is to be initiated against the industry? : Yes / No

10. Details of Action Taken at the level of Regional Director/ Member Secretary:
11. Date of issuing Show Cause Notice:
12. Date of receiving reply of Show Cause Notice:

13.  Follow — up actions taken/ recommended, if any:

Recommendation of Regional Director : Recommended for renewal (Yes/No)

Name & Signature of Regional Director
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Format for Inspection of PDW Industries

Name of applicant to whom permission have

1. M/s Dhampur Sugar Mills (Asmoli Unit)

given Village- Asmoli, Block- Asmoli, District -
Sambhal ,UP

2. | Volume of water withdrawal permitted (m>/day | 900 m3/day
& mBIYQar) 112500 m3/yr

3. | Whether Inspection done Yes

4. | Com pliance of the conditions of the permission | yes

5. | Whether PZ installed Yes

6. R_echarge against per_r{'\ission or withdrawal 4444000 m3/yr
(m*/year)

7. | Profit of the company Rs. 6.01 cr. in F.Y. 2018-19

8. | CSR fund used for discharge water related issues | Rs. 1335950 in F.Y. 2018-19

9. | Type of zone/Over exploited /critical /semi- Over Exploited as per GWRE-2013
critical

10 | Production of the company 1776932 Qtl. FY2018-19

(White Sugar production)

Name with signature
Projects Proponents/Representative

23]

Q51130 5

Name with signature
Officer CGWB
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e . , U.P. Pollution Control Board

ssigove

- CONSENT ORDER

Reference No. Dated : 30/01/2018
13/UPPCB/Bareilly(UPPCBRO)/CTO/water/BAR
EILLY/2017
To,
M/S SANJAY SHARMA
DSM SUGAR MEERGANJ A UNIT OF DHAMPUR SUGAR MILLS
SINDHAULI ROAD MEERGANJ BAREILLY
BAREILLY

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. DSM SUGAR MEERGANJ A UNIT OF
DHAMPUR SUGAR MILLS

Reference Application No :54204 Dated :30/01/2018

I For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. DSM SUGAR MEERGAN]J
A UNIT OF DHAMPUR SUGAR MILLS is hereby authorized by the board for discharge of their
industrial effluent generated through ETP for irrigation/river through drain and disposal of domestic
effluent through septic tant/soak pit subject to general and special conditions mentioned in the
annexure ,in refrence to their foresaid application .

This consent is valid for the period from 01/01/2018 to 31/12/2019 .

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

LTS )

This consent is being issued with the permission of competent authority .
AMIT AT CAORA
CHANDRA 1735 Vs
For and on behalf of U.P. Pollution Control Board

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, U P Pollution Control Board Bareilly for information and to ensure the
conditions imposed in the consent order.

Digitally signed by
AMIT AMIT CHANDRA

Date: 2018.01.30
CHAN D RA 15:43:24 +05'30'
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.DSM SUGAR MEERGANJ A UNIT OF DHAMPUR SUGAR
MILLS vide

Consent Order No. 54204/ Water Dated : 30/01/2018

4b.

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Sugar cane crushing 5000 TCD.
The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details

S.No Kind of Effulant Maximum daily Treatment facility and
discharge,KL/day discharge point
1 Domestic 18KLD Septic Tank
2 Industrial 1000 KLD(500 KLD ETP

effluent discharge
from cane crushed
and 500 KLD Spray
pond overflow or
cooling tower
blowdown) only one

outlet is allowed

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plari so that the should be in conformity with
the following norms dated treated effluent .

i Domestic Effulant
S.No Parameter Standard
1 Total Suspended Solids 100mg/|
2 BOD 30mag/l
3 COD 250mag/l
4 Oil & Grease 10mg/l
5 Quantity of Discharge 18KLD

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .
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Industrial Effulant
S.No Parameter Standard

1 Total Suspended Solids 100mg/I(For disposal on
land) or 30 (For disposal in
surface water)

2 BOD 100mg/I(For disposal on
land) or 30 (For disposal in
surface water)

3 COD 250mg/l
- Oil & Grease 10mg/I
5 Quantity of Discharge 1000 KLD(500 KLD cane

crushed discharge and 500
KLD waste water from spray
pond overfolw or cooling
tower blowdown) only one
outlet is allowed.

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

Specific Conditions:

I. This consent is valid for production of sugar ( Sugar cane crushing capacity 5000 TCD)&
Industrial Effluent generation is 1000 KLD (500 KLD for cane crushed effluent and 500 KLD waste
water from spray pond overflow or cooling tower blow down) treated throu gh ETP and treated
effluent is Reused in the process or gardenin g on land or discharged in stream after achieving the
norms specified By Ministry of Environment , forest and climate change , Govt. of India vide
notification no. GSR 35 (E) dated 14.01.2016.

2. Only one outlet is allowed from the unit.

3. Unit must comply with the conditions of NOC from CGWA for extraction of Ground water.

4. Unit must comply the direction issued to the unit by CPCB letter
n0.B190197/NGRBA(RG)/CPCB/Sugar/14/2016-17/13382 dated 06/08.11 2017

5. The unit must restrict its capacity of lagoon to store trated effluent up to 15 days.

6. The unit must utilize treated effluent meeting the prescribed norms for irri gation as per irrigation
management plan validated by expert institution.

7. Unit shall implement the recommendation of the adequacy report of NSI Kanpur.

8. Unit must maintain and operate the installed Electromagnetic flow meter at water
source(Tubewell) and outlet of ETP, proper records should be maintained for daily water abstracted
from ground and treated Effluent discharge used for irrigation.

9. Unit shall ensure the proper operation and maintenance of online monitoring system and maintain
the records, and ensure the connectivity to the servers of CPCB and UPPCR

10. Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
Ammended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi.

11. This consent will be invalid for the period of closure order issued by CPCB/UPPCB and after the
revocation of the closure order it shall be valid again.

Digitally signed by
AM IT AMIT CHANDRA

CHANDRA J2is: 20180130
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Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .
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2 . U.P. Pollution Control Board
s
CONSENT ORDER

Reference No. Dated : 30/01/2018
15/UPPCB/Bareilly(UPPCBRO)/CTO/air/BAREILLY/2017

To,
M/S SANJAY SHARMA
DSM SUGAR MEERGANJ A UNIT OF DHAMPUR SUGAR MILLS
SINDHAULI ROAD MEERGANJ BAREILLY
BAREILLY
Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. DSM SUGAR MEERGANJ A UNIT OF DHAMPUR SUGAR MILLS
Reference Application No. 54402 Dated : 30/01/2018
1. With reference to the application for consent for emission of air pollutants from the plant of M/s

DSM SUGAR MEERGANJ A UNIT OF DHAMPUR SUGAR MILLS . under Air Act 1981. It is
being authorised for said emissions, as per the standards, in environment, by the Board as per
enclosed conditions .

2. This consent is valid for the period from 01/01/2018 to 31/12/2019 .
3 Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

Digitally signed by
AMIT AMIT CHANDRA

CHANDRA Pate:2018.01.30

15:45:21 +05'30

For and on behalf of U.P. Pollution Control Board

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, Bareilly for information and to ensure the
compliance of conditions imposed in the consent order.
AMIT S aom

CHANDRA Pate: 20180130

15:45:40 +05'30°

“ b
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1.

2(a) . The maximum rate of emission of flue gas should not be more than the emission norms for the

2(b).

U.P. Pollution Control Board

CONDITIONS OF CONSENT

Dated : 30/01/2018

This consent is valid only for the approved production capacity of Sugar cane crushing 5000 TCD.

stacks.
Air Pollution Source Details
S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 DG set of 625| DIESEL as 02 Particulate 5 meter, 5
KVA,625 KVA per Matter meter and 2.7
and 180 KVA | requirement meter from
the roof of
nearest
building
2 Boiler 80 TPH| Bagasse- 1 Particulate | separate wet
and 55 TPH 1080 TPD Matter scrubber as
APCS and
common
stack height
50 meter from
Ground Level.

The emissions by various stacks into the environm

ent should be as per the norms of the Board .

Emission Quali

ty Details Detail

S.No Stack No Parameter Standard
1 02 Particulate Matter 0.2(g/Kw-hr)
2 02 Oxides of Nitrogen 4.0(g/Kw-hr)
3 1 Particulate Matter 150 mg/nm3

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CClor otherwise mandatory .
The unit should submit the stack emissions monitoring report within one month from issuance of

consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

Specific Conditions:
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1.This consent is valid for the production of sugar (sugarcane crushing capacity 5000 TCD ) only.

2. Emissions discharged should always meet the Emission norms for Sugar units as prescribed in the
Environment (Protection )Rules 1986.

3. Emission from the boiler w.r.t. Particulate Matter must meet the stipulated norms specified By
Ministry of Environment , forest and climate change , Govt. of India vide notification no. GSR 35
(E) dated 14.01.2016.

4. Unit shall operate and maintain the installed Online Emission Monitoring System at the stack of
air polluting sources and ensure the connectivity to the servers of CPCB and UPPCB.

5- Air pollution control system scrubber shall be maintained and operated regularly so that the
emissions are within the prescribed norms.

6- Ash disposal must be in an environmentally safe manner and Fly Ash Rules must be complied.

7- Unit shall submit the stack monitoring, ambient air monitoring, noise monitoring report
conducted by MoEF & CC approved laboratory within 3 months.

8- Unit shall use Bio-briquette as co-fuel with main fuel in the ratio of minimum 20 percent in boiler
subject to its availability.

9. Unit shall comply the provisions of Air (Prevention and Control of Pollution) Act 1981 as
amended and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green
Tribunal, New Delhi.

10.This consent will be invalid for the period of closure order issued by CPCB/UPPCB and after the
revocation of the closure order it shall be valid again.

AMIT e
CHANDRAZZ 55
For and on behalf of U.P. Pollution Control Board .

Issued with the permission of competent authority .
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-~ Registered
s UTTAR PRADESH POLLUTION CONTROL BOARD
% . T.C.12 V, VIBHUTI KHAND, GOMTI NAGAR, LUCKNOWW
r 4 Lap L
""RW 1C-7IHaz.112/2017 , Datedi s " .

1. Number of authorisation and date of issue pz 7/ ﬁ”% ﬁ?z?/é// Z(} z (Df = A’; W 3

2. Reference of application (No. and date) : DSM PROD/UPPCB/45,. Dt. Nil. ~#

3 M/s. D.S.M. Sugar, Sindhauli Raod, Meerganij, Distt-Bareilly is hereby granted an
authorisation based on the signed inspection report dated 13-04-2017 for generation, storage
& disposal of hazardous wastes as per following details.

Details of Authorisation
SI. No. | Category of Hazardous wasteas | Authorised mode of disposal or ‘Quantity
per Schedule LIl and Il of these Recycle or utilization or co- ;
rules i processing, etc.
1. | Schedule-I, Category 5.1,5.2 Oil & | Mix with baggase & burn into own 02 M.T./Annum
Grease boiler.

o Nl e T B e
: : 1. Theauthorisation shall be valid for a period of Five Year from the date of issue, if not
- g suspended or cancelled earlier. S R0 :
\ 2. The authorisation is subject to the following general and specific conditions (Please specify

any conditions that need to be imposed over and above general conditions, if any):

A. General conditions of authorisation:

1.. The wastes must be safely. collected in leak proof containers and shall be duly marked in a manner suitable
for handling, storage and transport and the packaging shall be easily visible and be able to withstand
physical conditiens and climatic factors. All hazardous waste containers / bags shall be provided with a
_general |abel. Tha.__s_to_rage area should be at an isolated spot in the premises and must be fenced, covered

. andduly marked. 5 b,

2. The authorized person/agency shall ensure that no adverse impact on the air, soil and water including
groundwater takes place due to activities for which authorization has been requested. Comprehensive
safety measures must be followed in handling of wastes and the staff must be properly trained.

3. The authorisation shall comply with the provisions of Environment (Protection) Act 1986 and rules made

: thereunder. _

4. The authorisation or its renewal shall be produced for inspection at the request of an officer of the U.P.

- Pollution Control Board.

o. The person authorised shall implement Emergency Response Procedure (ERP) for which this

: authorisation is being granted considering all site specific possible scenarios such as
: spillages, leakages, fire etc. and their possible impacts and also carry out mock drill in this
- regard at regular interval of time; :
6. The person ‘authorised shall comply with the provisions outlined in the Central Pollution
- SESH - »Contrat-Re=sd guidelines on ‘Implementing Liabilities for Environmental Damages due to

10.

11.
12.

Handling and Disposal of Hazardous Waste and Penalty”

The person authorised shall not rent lend, sell, transfer or otherwise transport the hazardous wastes without
obtaining prior permission of the U.P. Pollition Control'Board. S ;

Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by
the person authorised shall constitute a breach of this authorisation. '

It-is the duty of the authorised person to take prior permission of the U.P. Pollution Control Board to close
down the facility.

An application for the renewal of an authorisation shall be made in form 1, before its expiry as laid down in
rule. It is further brought to your notice that as per the order dated 14-11-2003 passed by the Hon'ble
Supreme Court in W.P. (c) No. 657 of 1995, no industry covered under Hazardous and other Wastes
(Management and Transboundary Movement) Rules, 2016 shall be allowed to operate without valid
authorisation. It is also provided in the same orders that industries which are not complying with the
conditions of authorisation shall not be allowed to operate. Hence in case you fail to apply for authorisation,
before its expiry or fail to comply with conditions of the earlier authorisation issued to you, closure order
shall be issued against your industry without any further notice.

The applicant must file returns on prescribed Form 4 along with a compliance report of this letter and should
also maintain records on Form 3 and present it to Board's inspecting officials. .

In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution Conirol Board
at the earliest along with details of mitigative and remedial measures taken. -
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13.

14,

18.

186.

12

18,
19,
20.

22.
23.

24,

The authorised person shall not receive, collect, or store any hazardous waste from any unauthorised
occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any other reprocessing

unit it must be ensured that such unit is fully complying with environmental requirements and has a valid*®

authorisation of the Board.

In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All spillages of
hazardous chemicals, used containers, of hazardous chemicals such as flammable corrosive, explosive.

and toxic nature must be safely collected and stored. Non-compatible wastes must be suitably and safely
handled.

It is within the powers and functions of the U.P. Pollution Control Board to modify / revoke the terms and

_ conditions of the authonsé-ltion issued. under thé Rule — 7 of Hazardous and Other Wastes (Management &

Transboundar Movement) Rules, 2016.
You are directed to display on-line data/display board outside the main factory gate with regard to quantity

-and nature of hazardous chemicals being handled in the plant, including waste water and air emission and
solid hazardous waste generated within the factory premises. Necessary compliance should be sent within,

15 days of receipt of this letter.

It is the mandatory duty of the authorised person to comply with the guidelines for transportation of =

hazardous waste in accordance with rule 18 of Hazardous and Other Waste (Management and
Transboundary Movement) Rules, 2016.

It should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags and then
temporarily stored in a lined RCC tank/pit with suitable shed.

An ETP sludge test report of a laboratory approved under E.P. Act shall be submitted along with compliance

of this letter of this office.

Used oil shall be sold only to recyclers registered with U.P. Pollution Contrcl Board. The record shall be

maintained.

_21_The occunler, fransponer-and operalorui eiacihity shiail beliable Tor damages caused to the environmen!

resulimg due to’ lmproper handling and disposal of hazardous waste listed in schedule 1,2, and 3 and shall
be liable to. pay a fine as levied by the State Pollution Control Board under the rules.

Details of raw material which is (Hazardous waste) and product along with quantity shall be sent with in a
month. e

You shall become the member of any common TSDF for S.L.F. (M/S U.P. Waste Management Project
Kumbhi Kanpur Dehat or M/s Bharat Oil & Waste Management Ltd., Kumbhi, Akbarpur, Kanpur Dehat:
permitted by U.P.P.C.B)., and start sending the stored hazardous wastes for final disposal to the TSDF and

report:back to U.P.P.C.B. with the required manifesto (document of proof) within one/three month of this '
letter. The authorized incinerator is with M/s Bharat Oil Company, Sahibabad, Ghaziabad for oily waste and

paint sludge only. or the hazardous waste (Lead Dross) through open hearth fumnace may be sent fo
recycler facilities duly authorized by CPCB. The proof/document shall be submitted having three months.
Lead slag shall not be generated:in this unit.

You are required to store the hazardous ‘waste. safely and send it to TSDF/incinerator within, Ninty dayslSIx ot

months ofits generation.

(Dr. Raje%

Member Secretary

Copy to:- Regional Officer, U.P. Pollution Control Board Barelilly for information and necessary action.

Environmental Engineer

__Incharge = (Circle 7). .
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Regional Director

\ d

River Development & Ganga Rejuvenation

NOC No: - CGWA/NOC/IND/ORIG/2018/3734

s

M/s DSM Sugar Meerganj

(A Unit of Dhampur Sugar Mills Ltd.)
Sindhauli Road, Block Meerganj,
District Bareilly, Uttar Pradesh — 243504

Sub: - NOC for ground water withdrawal to M/s DSM Sugar Meerganj (A Unit of
Dhampur Sugar Mills Ltd.) in respect of their existing Sugar manufacturing
unit located at Sindhauli Road, Village Nagaria Sadat, Block Meerganj, District
Bareilly, Uttar Pradesh - reg.

Refer to your application for grant of NOC for ground water withdrawal dated
24/12/2017. Based on recommendations of the Regional Director, Central Ground
Water Board, Northern Region, Lucknow vide their recommendations dated
03/04/2018 and further deliberations on the subject, the NOC of Central Ground
Water Authority is hereby accorded to M/s DSM Sugar Meerganj (A Unit of
Dhampur Sugar Mills Ltd.) in respect of their existing Sugar manufacturing
unit located at Sindhauli Road, Village Nagaria Sadat, Block Meerganj, District
Bareilly, Uttar Pradesh. The NOC is valid from 08/06/2018 to 07/06/2020 and
1s subject to the following conditions:-

4

1. The firm may abstract 743 cu.m/day (and not exceeding 99,356 cu.m/year) of
ground water through four (4) existing tube wells only. No additional ground water
abstraction structures shall be constructed for this purpose without prior approval of
the CGWA.

2. All the wells shall be fitted with digital water meter by the firm at its own cost and
menthly ground water abstraction data shall be recorded in a log book. Compliance
to this condition shall be reported within one month from the date of issue of this
letter.

3. M/s DSM Sugar Meerganj (A Unit of Dhampur Sugar Mills Ltd.), in consultation
with the Regional Director, Central Ground Water Board, Northern Region, Lucknow
shall implement ground water recharge measures atieasi lo the tune of 51,670
cu.m/year as proposed, for augmenting the ground water resources of the areas
where post monsoon water level is more than 5 meter below ground level. Firm shall
report the compliance within six months from the date of issuance of this letter. Firm
shall also undertake pericdic maintenance of recharge structures at its own cost.

4. The photographs of the recharge structures after completion of construction of the
same shall be furnished immediately to the Regional Director, Central Ground Water
Board, Northern Region, Lucknow for verification and under intimation to this office.

Date: - 9 () JUN 2018

18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone : (011) 23383561 Fax : 23382051, 23386743
Website: www.cgwa.noc.gov.in

g gRiEa o - YRy gued v
CONSERVE WATER - SAVE LIFE
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S. The firm, at its own cost, shall construct one (1) observation well (piezometer) at
suitable location and install digital water level recorder having telemetry system for
monthly ground water level monitoring in consultation with the Regional Director,
Central Ground Water Board, Northern Region, Lucknow. The firm shall share the
user ID and password of the telemetry system with the Regional Director Central
Ground Water Board, Northern Region, Lucknow.

6. The ground water quality shall be monitored once in a year during pre- monsoon
period

7. The ground water monitoring data in respect of S. No. 2, 5 & 6 shall be submitted
to the Regional Director, Central Ground Water Board, Northern Region, Lucknow on
regular basis at least once in a year.

8. The firm shall ensure proper recycling and reuse of waste water after adequate
treatment.

9. Action taken report in respect of S. No. 1 to 8 shall be submitted to CGWA within
one year period.

10. This NOC is liable to be cancelled in case of non-compliance of any of the
conditions as mentioned in S. No. 1 to 9.

11 This NOC is subject to prevailing Central/State Government rules/laws or Court
orcers related to construction of tube well/ground water withdrawal/construction of
recharge or conservation structure/discharge of effluents or any such matter as
applicable.

12. The firm shall report self compliance online in the website (www.cgwa-
noc.gov.in) within one year from the date of issue of this NOC.

13. This NOC does not absolve the applicant / proponent of this obligation /
requirement to obtain other statutory and administrative clearances from other
statutory and administrative authorities.

14 The NOC does not imply that other statutory / administrative clearances shall be
aranted to the preiect by the concerned authorilies. Such authorities wouid consider

21wt W

the project on merits and be taking decisions independently of the NOC.

Regional Director

Copy to: -

1 The Member Secretary, Uttar Pradesh Pollution Control Board, PICUP
Bhawan, Third Floor, B-Block, Vibhuti Khand, Gomti Nagar, Lucknow, Uttar
Pradesh with a request to ensure that the conditions mentioned in the
NOC are complied by the firm in consultation with the District
Magistrate, District Bareilly, Uttar Pradesh.

2. The District Magistrate, District Bareilly, Uttar Pradesh for necessary action.

3. The Regional Director, Central Ground Water Board, Northern Regicn,
Lucknow. This has reference to your recommendation dated 03/04/2018.

4. Guard File 2018-19.

Regional Director
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